1st March 1938

THE
LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume II, 1938

(237rd February to 23rd March, 1938)

SEVENTH SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,

PUBLISHED BY THE MANAGER OF PUBLICATIONS, DELHI
PRINTED BY THE MANAGER, GOVERNM:ENT OF INDIA PRESS, SIMLA.
1938
M77LAD 8



Legislative Assembly.

President :
Teae HoNouraBLE Sk AspUr RammM, K.C.8.L
Deputy President :
Mg. Axmrn CeaNDRA Dartra, M.L.A.
Panel of Chairmen :
Mr. S. Sarvamurti, M.L.A.
S Cowasst JeEHANGIR, Barr., K.C.I.E.,, O.B.E., M.L.A.
Dr. Sir ZiavppiNn AmMap, C.ILE., M.L.A.
Mz. L. C. Buss, M.L.A.
Secretary :
MiaN MumamMMaAD RaFi, BAR.-AT-Law.
Assistants of the Secretary :
Mr. M. N. Kaui, BaR.-aT-Law.
Rar Bamapur D. Durr.
~ Marshal :
CapraiN Hast Sarpar Nur Aumap Knman, M.C., L.OM., LA,
Committee on Petitions :
Mr. AkHIL CHANDRA Dartra, M.L.A., Chairman.
Mr. M. 8. Anevy, M.L.A.
Mr. M. GriasuppiN, M.L.A.
Mr. N. M. Josmr, M.L.A.

Mr. L. C. Buss, M.L.A.
M77LAD 9



CONTENTS.

VoLume I1.—23rd February to 23rd Maroh, 1938.

Pages. Pagzs.
WapNEsDAY, 238D FEBRUARY, THURSDAY, 24TH FEBRUARY,
1938— 1938 d
Starred  Questions and The Railway B: .
y Budget—List of
Answers .o . J001—24 Demands—contd. . . 1104—56
tarred  Questi and
UnAsnswera . om, . 1024 Demand No. 1—Railway
. Board . . . 1104—19
Statements laid on the
Table . . . 1024—25 Fhilu.r_e to compl?taly
“  The Railway Budget—Lmtof Indianise the Railway
Demands .. 10271 Services and = the
. Railway Board . 1104—19
Dem;ca;d No. B_E —Worku;gf Demand No, 1 pen Li
Traffic Department . 1025—37 | Works. . . . 112043
Manufacture of Locomo-
Economy . . . 1026—37 tives in India . 112043
Dem]a;::.rdNo 1—Railway 1037—43 Demand No. 6-F.—Work-
Non-issuing  of fort- of General Departments 1143—52
nightly, monthly and
45.days Return Tic- Stores Department . 114352
kets on the Assam
. Demand No. 6-B.—Work-
Bengal Railway . 1037—42 ing E Mainte-
Demand No. 6-E.—Work- nance and Supply of
ing Expensee—Expenses Locomotive Power . 1152—53
f Traffic De ent . 1043—60
° . ¢ Dopartm Disregard of certain Re-
Catering Arrangements commendations of the
under the control of . Pope Committee . 1152—53
Agents . . . 1043—60
Demand No. 3—Miscellane- Demand No. 1—Railway
ous Expenditure . . 1060—71 Board . . . 183
Conditions of Labour Demand No. 2—Audit 1153
and the system of D 1 No. 3—Miscellane-
supplying Coolies . 1060—71 ous Expenditure . . 1153
'igé_ FrnBoaRY, Demand No. 5—Payments
. to Indian States and
Starred Questions and Companies i . 1153
Answers 1073—1101
Unstarred  Questions and Demand No. 6-A.—Work-
Answ 04 ing Expenses—Main-
ore ’ ) - 101 tenance of Structural
Motion for Adjournment re Works . . . 1154
Molestation of an Indian
Girl and Firing on Rescuers . De:mand No. &B.—\ijk-
by European Soldiers in ing  Expenses—Main-
Muttra ])latnct-—Postponed tenance and Supply of
to next day 1104 Locomotive Power * 1154

10



Paams.
THURSDAY, 24TBE FEBRUARY,
1938—concld.
The Railway Budget—Lisgt of
Demands— concld,
Demand No. 6-C.—Work-

ing Expenses—Mainte-
nance of Carriage and
Wagon Stock .
Demand No. G-D.—Work-
ing Expenses—Mainte-
nance of Ferry Steamers
and Harbours . .

Demand No. 6-E.—Work-
ing Expenses—Expenses
of Traffic Department .
Demand No. 6-F.—Work-
ing Expenses—Expenses
of General Departments
Demand No. 6-G.—Work-
ing Fxpenses—Miscel-
laneous Expenses .
Demand No. 4-H.—Work-
ing Expenses—Electric
Service Department
Demand No. 7—Working Ex-
penses— A ppropriation
to Depreciation Fund
Demand No. 8—Interest
Charges
Demand No.
Construction
Demand No.
Line Works . .
FRrIDAY, 25Tr8 FEBRUARY,
1938—
Members Sworn .
Starred Questions
Answers .
Unstarred  Question
Answer . .
Statements on the
Table . . 1182—86
Election of a Member to the
Council of the Indian Ins-
titute of Science, Banga-
lore . . . . 1185—97
Election of Members to
the Court of the Delhi
University . . .
Election’ of the Standing
Committee for Roads .

1164

1164
1154
1155
1155
1155

11656

. . 1155
11—New
1158

12—Open
1156

. 1157
and
. 1157—82
and
. 1182
laid

1197

1198

Paazs.

Fripay, 25rE FEBRUARY,
1938—contd.

The Indian Tea Control
Bill—Discussion on the
Consideration of clauses
not concluded N 1198—

1220, 1221—31.

Motion for Adjournment re
Molestation of an Indisn
Girl and firing on Res-
cuers by European Sol-
diers in Muttra District—
Disallowed . . 1220-1221

SaTUmRDAY, 26TH FEBRUARY,

1938—

Presentation of the Budget
for 1938-30 . . .

The Indian Finance Bill—
Introduced . .

TuEespAY, 1sT MARCH, 1938—
Member Sworn . . .

Starred Questions and
Answers . . 124974

Unstarred Queetlons and
Answers . . . . 127476

Motion for Adjournment re
Expulsion of the son of
Haji Akbar Ali Khan,
MLA., from North
Waziristan  Agency—Dis-
allowed . . . . 127677

Election of Members to.
the Public  Accounts
Committee

Election of the Standing
Committee for the Labour
Department

The Sind Salt Law Amend-
ment Bill—Introduced

The Indian Tea Control
Bill—Passed as amended 1278—1326

1233—47

1247

1249

1277

1277

1277

The Stamp Duties Uni-
fication Bill—Motion to
consider not moved . . 1326
WEeEDNESADY, 2ND MarcH, .
1938—
Members Sworn . 1327
Starred Questions md
Answers . . . . 1327—66

1



Paces. Pacns.

EDNESDAY, 2ND MABCH, FriDAY, 4TH Marcr,

w 1 -ry 1938—conid.

Unstarred  Questions and The Child Marriage Res-
Answers . . . . 1366—70 traint (Amendment) Bill—

Election of Members to lAL[];pogtment t-]‘:: ogl;am
the Standing Committee mbers to ect
on Pilgrimage to the Committeo . ’ ’ 1483
Hedjaz. . . 1370 The Workmen's Compensa-

Election of the Stsndmg tion (Amendment) Bill—
Committees for the De- Passed as amended . 1483—1504
partment of Education, i .

Hoalth  and and The Sind E_Slﬁlt Ifaw Amend
the Commorce lﬂnd‘Dem' ment B ‘—Dmcunslon on
ment 1870 the moltlon to consider
: . not concluded . . 1504—08

The General Budgab—Gener&l

Discussion . 1371—82 | SATURDAY, 5TH MaRCH, 1938—
Tnunsl gg;r, 38D MarcH, Starred  Questions and
—- Answers . . . . 1607—28

Starred  Questions  and Short Notice Questions and
Answers . 1383 —1403 Answers . . . . 1528—32

Unstarred  Questions and
Answers . © . . . 1403—04 Statements laid on the Table 1532—39

Election of Members to the Election of Members to the
Court of the Delhi Uni. Standing Committee for
versity 1404 | Roads . 1539

Message from the Oouncll The General Bud.get—Lmt.
of State . . . 1405 of Demands. . . 1539—82

Elgn:ilggl of Igembera to the Demand No. 1—Customs . 1539—40

ng Committee on i Demand No. 2—Central
Emigration - 140507 Excise Duties 154142

The Hindu Women’s nghta f' - . ) )
to Property (Amendment) i Demand No. ?—Ta‘xes
Bill—Introduced . . 1407—08 on I“"‘;F“‘BT including |

0 ] . . HS

Demands for Supplemen- rporation Tax i

;:{R;y Grants in lBS]'JQCt of .r Demand Nc. 4—Salt . 154445
|
ilwaya - 1408—41 | Demand No. 5—Opium . 154546

The Workmen's Compensa- !
tion (Amendment) Bill— | Demand No. 6—Provincial
glscusslon on the consi- i Excise - 1547—48

eration of clanses not co I - ;

cluded ﬂ. 144158 | Demand No. 7—Stamps : 1548—49
Far i Demand No. 8—Forest . 1550—51
fRIDAY, 4t MarcH, !

1938— Der_nand ‘No. 9—~Ir1;igation

Member Sworn . 1459 ! g:rc:l;g)mg ‘ggzvigatg:l:

Starred  Questions and Embankment and
Answers . . 1459—83 Drainage Works . 1551

Election of a Member to the X Demand Wo. 10—Indian
Council of the Indian Ins- f Posts and Telegraphs
titute of Science, Banga, Department (includ-
lore . . 1483 ‘, ing Working Expenses) . 1551—352

M77LAD 12 B



BiTUBDAY,

Pagxs.

bTH MarcH,

1938—contd.

The General Budget—List of

Demands—conid.

Demand No. 11—Interest
on Debt and  other
Obligations and Reduc-
tion or Avoidance of
Debt . . .

Demand No. 12—Execu-
tive Council . . 15662—61

Demand No. 13—Council
of State . . .

Demand No. 14—Legisla-
tive Assembly and
Legislative  Assembly
Department . 1661—62
Demand No. 15—Home
Department . 1562—656
Demand No. 16—Legisla-
tive Department .
Demand No. 17—Depart-

ment of Education,
Health and Lands

Demand No. 18—Finance
Department . 1566—70
Demand No. 19—Com-
merce Department . 1570—72
Demand No. 20—Depart-
ment of Labour . .
Demand No. 21—Depart-
ment of Communications
Demand No. 22--Central
Board of Revenue . 1575
Demand No. 23—India
Office and High Com-
missioner’'s  Establish-
ment Charges
Demand No. 24—Pay-
ments to Other Cov-
ernments, Departments,
etc., on account of Ser-
vices rendered 1575
Demand No. 25—Audit . 1575—76
Demand No. 26—Adminis-
tration of Justice 1576
Demand No. 27—Police . 1576
Demand No. 28— Ports
and Pilotage
Demand No. 29—Light-
houses and Lightships . 1576—77

15562

1561

1566

1566

1572

1672—174

1575

1576

SATURDAY, 5TH MaroH,
1938—concld.

The General Budg?—-l-ist of
Demands—coneld.

Demand No. 30—Su.rvay

of India .

Demand No. 31—Met-eoro-
logy . .

Demand No. 32—-—(}5010
gical Survey . .

Demand No. 33—Botani-
cal Survey . .

Demand No. 34—Zoo¥05l-
cal Survey . .

Demand No. 35-~Arcbseo-
logy . . .

Demand No. 36—Mm66 .
Demand No. 37—Other

Scientific Departments .

Demand No. 38—Educa-
tion . .

Demand N~ 39—-Med.lca.l
Services

Demand No. 40—Public
Health

Demand No. 4 1—38'“"“1
ture .

Demand No. 42—Imper1a1
Council of Agricultural
Research Department .

Demand No. 43—Scheme
for the Improvement of
Agricultural ~ Market-
ing in India

Demand No. u—lmpeml
Institute of Suga.r
Technology

Demand No. 45—-0;?11
Veterinary Services .

Demand No. 46—Industries

Demand No. 47—Aviation

Demand No. 48—Capital
Outlay on Civil Avia-
tion charged to Reve-
nue

Dan:umd No. 49—-Broad
casating . .

PDemand No. 50—0&]:!1“1
Outlay on Broadcasting

Statement of Business .

Paams.

1577
1577
1577
1577
1578

1678
1578

1578
1579
1579
1579

15679

1580

1580

1580

1580—S81

1581
1581

1581

1581

1582
1682

13



Pacss. Paczs.
MoxpaY, 7rHE MarcH, 1938— Moxmsr, TTH Maron,
. 1938—conid.
Starred Questions and Ans-
wers . K . 1583—1604 The General Budgot—List of
Unstarred  Questi: and
ons
Answers. . . . 160406 Demand No. 63—Ajmer- -
“Death of Mr. George Joseph  1606—08 Demand No. ' 70—Pa.nth
The General Budget—List of Piploda . . . 1618

Demands . . 1608—21 Demand No. 71—Andamans

Demand No. 51—Indian and Nicober Islands 1618
Stores Department . 1608 Demand No. 73—Indian

Demand No. 52—Commer- Posts m?d 'Eelegrnphs . 1618
cial Intelligence and Sta- Demand No. 73-A.—Indian
tistics . 1608—09 g::ts mg Telesmphr—t

res Suspense (no

Demand No. 53—Census . 1609 charged to Revenue) 1618

Demand No. 54—Emigra- Demand No. 73B—Indian
tion—Internal 1609 Posts and Telegraphs—

Demand No. 55—Emigra- Appropriation to Tele-
tion—External 1609 phone Development

. Fund (not chn.rged to

Deénml;i No. '56—-.]omt- Revenue) . . 1619

tock Companies . 1809—10 Demand No. 75 C pital

Demand No. 57—Miscellan- Outlay on Schemes of
eous Departments . 1610 Agricultural Improve-

Demand No. 58—Currency 1610 Demmml‘: R"';"“‘"" o 1619

. m: 0. 76—Capi

Demand No. 59—Mint 1610 Outlay on Vizagapatam

Demand No. 60—Civil Harbour . . 1619
Works. . . 1610—11 Demand No. 77—Delhi

Demand No. 61—Central Capital Outlay .. 1619—20
Road Fund . . . 1611—12 Demand No. 78—Commut-

Demand No. 62—Superan- ed Valuevof Pensions 1620
nuation Allowances and Demand No. 79—Interest-
Pensions 1612 free Advances 1620

Demand No. 63—Station- De;‘liand No. be Iﬂmﬁd
ery and Printing . . 1612—13 ter:;nces aring  fo- 1620

Demand No. 64—Miscellan- WEDNESDAY, 9TH MarcH,
eous . . . 1613 1938—

ngmmld No. 65—Grants- Member Sworn 1623
in-aid to Provincial Starred Questions md
Govemments . 1613—16 Answers . . 1623—39

Demand No. 66—Miscellan- Unstarred Questions and
eous Adjustments be- Answers . . . 1640—43
tween tbhe Central and Bill Passed by the Counc;l
Provincial Governments 1617 of State . . . 1640—43

Demand No. 67—Expendi- from the Council
ture on retrenched Per- Mzs;g%:w am. ° . e 1644
:‘::;nel cha.rged to Reve- 1617 Election of a Member to

the Central Advisory
Demand No. 68—Delhi . 1617 Board of Health . . 1644
B2

14



WEDNESDAY,

THURSDAY,

org  MaRcH,

1938—conid.

The Commercial Doou-
ments Evidence Bill—
Appointment of certain
Members to the Select
Committee .

The Indian Oaths (Amend-
ment)  Bill—Appoint-
ment of certain Members
to the Select Committee

The Indian Finance Bill—
Motion to consider ne-
gatived

The Hindu Women's
Rights to Property
{Amendment) Bill—Mo-
tion to consider not
moved

The Sind Salt Law Amend-
ment Bill—Referred to
Select Committeo .

10T MagocH,
1938—-

Member Sworn .

Starred Queatlons and

Answers

Btatements laid on the
Table .

Election of Members to the
Standing Committee on
Emigration . .

The Trade  Disputes
(Amendment) Bill— Pre-
sentation of the Report
of the Select Commit-
tee

The Child Marriage Rest-
raint (Amendment) Bill

—Presentation of the
Report of the Select
Committe . .

The Indian Finance Bill
(As recommended)—
Motion for leave to in-
troduce-—negatived

Statement of Business

Paags.

1644

1645

. 1646—59

1659

. 1659—63

‘1665

. 1665—82

. 1682—84

1684

1685

1685

. 168586 |

1687

Frmay,

Moxpay,

Pages,
THURSDAY, 17TH MarcH,
1938—
Members Sworn . . . 1689
Starred Questions and Ans-
wers . 1689—1718
Unstarred Questions and
Answers . . . 171920

Statements laid on the Table 1720—21
The Trade Disputes (Amend-
ment) Bill—Discussion on
the  consideration of
clauses not concluded .

Marcs,

1721—62

18TH
1938—

Starred Quest.l.ona and Ans-

Wers . 1787—96

Short Notice Questions and
Answers . . 1796—91

Unstarred Questions and
Answers . 1797--18056
Election of a Member to the
Central Adﬂsory Board
of Health .

The Motor Vehmles
' Introduced

The Trade Disputes (Amend-
ment) Bill—Passed as
amended .

The Hindu Women’s Rights
to Property (Amendment)
Bill—Passed as amended .

Statement of Business

21sT MARCH.

1805

Bill—-
1805

1938—
Member Sworn

Starred Questions and Ans-
wers . 185191

Unstarred Queauona and
Answers . 1891—95

Election of the Standing
Finance Committee for
Railways . . .

Election of the Central Ad-
visory Council for Rail-
ways . 1896—97

1851

1895—96

15



Paaes.

MoNDAY, 21sT MagcH,

1938—contd.

The Import of Drugs Bill—-
. Appointment of Mr. N. C.
Chunder to the Select

Committee . . . 1897

The Indian Coffee Cess
(Amendment) Bill—Intro-
duced .

The Motor Vehicles Blll—
Discussion on the motion
to refer to Select Com-
mittee not concluded 1898—1937

The Sind Salt Law (Amend-
ment) Bill—Presentation
of the Report of the Select
Committee .

TuEsSDAY, 228D
1938 —
Starred Questlons and Ans-
wers . 1939—67

Unstarred Quest.:ons and
Answers . . .

* Btatementa  laid on the
Table . . . . 1970—1756

Motion for Adjournment re
Attack on a Taxi Driver
by British Soldiers in
Dehra Dun—Postponed to
nextday . . . 1975—78

1897

1937
MaRrcH,

1067—869

Tugspay, 22nND
1938 —contd.

The Control of Coastal
Traffic of Indian Bill—
Presentation of the Report
of the Select Committee

The Motor Vehicles Bill—
Discussion on the motion
tw refer to Select Committee
not concluded

23rp Marcs,

MaroR,

WEDNESDAY,
1938 —

Members Sworn .

Starred Qnesﬁnns and Ans-
wers

Short Notice Questdon and
Answer .

Unstarred Quesnons and
Answers . .

Motion for Ad]oumment re
Attack on a Taxi Driver
by British Soldiers in
Dehra Dun—Disallowed
by the Governor Gene-

The Motor Vehicles Bill—
Discussion on the Motion
to refer to Select Com-
mittee not concluded

Paons.

1978

1978—2016

2017

. 2017—51

. 2051—52

2052—58

. 206793

16



LEGISLATIVE ASSEMBLY.
Tuesday, 1lst March, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honoursble Sir Abdur Rahim)

in the Chair.

MEMBER SWORN:

Mr. Eric Couran-Smith, C.I.E., M.L.A. (Government of Ifidia:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

EXEMPFION FROM TAXATION OF PENSIONS PAID ABROAD.

518. *Mr. T. S. Avinaghilingam Chettiar: Will the Honourable the
Finance Member state:
(a) what is the basis on which distinction is mnade of pensioners
residing in India and abroad in section 272 of the Govern-
ment of India Act, 1935;

(b) whether there is a similar law in any other country in the
world where pensions paid to those residing abroad is
immune from taxation by the country which pays it; and

(¢) what amount will accrue to the Government of India if this
exemption is disallowed?

The Honourable Sir James @rigg: (a) This section merely confirmed
the existing practice.
(b) The information is not available.

(¢) I would refer the Honourable Member to the reply given to part (a)
of question No. 354 on the 7th September, 1987, and the snpplementary
questions thereto.

Mr. T. S. Avinashilingam Chettiar: May I know what is the basis for
the practice?

The Honourable Sir James Grigg: The Honourable Member had better
put that down.

Mr. T. S. Avinashilingam Chettiar: I submit to you, Sir, that I am
putting the very same question as here and I have given the Honourable
Member sufficient notice of that?

(1249 ) A



1250 LEGISLATIVE ASSEMBLY. [1sT MarcH 1938.

Mr. President (The Honoursble Sir Abdur Rahim): I think the
Honourable Member has anewered that question. -

The Honourable Sir James Grigg: I said that the basis is the existing
practice, but the Honourable Member asks me to do a little historical re-
pearch into the existing practice.

Mr. T. S. Avinashilingam Chettiar: May I know the reasons for this
differentiation in the existing practice?

The Honourable Sir James @rigg: I could, if I were allowed time, give
the reasons, but I could not do so in reply to questions.

Mr. T. S. Avinashilingam Ohettiar: Is the Honourable Member aware
of any other country in this world where such differentiation is made?

The Honourable Sir James Grigg: I have answered that.

OFFIOERS GETTING EXEMPTION FROM INCOME-TAX ON PENSIONS PAID ABROAD.

519. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the
Finance Member state:

(a) what is the number and total pay of officers coming under
the operation of section 272 of the Government of India
Act, 1935, thus getting exemption from income-tax;

(b) which posts are considered to be reserved under sub-section
(iii) (b) of the above section; and

(¢) who is the authority that classified them as reserved under this
section?

The Honourable Sir James @Grigg: (a) The required information is not
available and cannot be furnished without involving labour incommen-
surate with any advantage to be gained.

(b) Posts reserved under section 246 (1) or under section 246 (1) read
with section 250 (2) of the Government of India Act, 1935.

(c) The authority which classifies reserved posts is the Secretary of
State.

Mr, T. 8. Avinashilingam Chettiar: May I know whether these reserv-
at.iong are made once for all or from time to time?

The Honourable Sir James Grigg: That is a le

r gal question on which
I sm not qualified to speak without notice. -

Mr. C. N. Muthuranga Mudaliar: May I know whether a number of
new appointments commencing from the Marketing Officer to the latest
Educational Commissioner that have been made also come under this
category?

The Honourable Sir James Grigg: I think the Honourable Member
bad better put that down.



STARRED QUESTIONS AND ANBWERS. 1251

PROEIBITION FOR TAKING UMBRELLAS IN A PART OF THB ALLAHABAD FORT.

520. *Mr. Brojendra Narayan OChaudhury: Will the Honourable
Member in charge of Defence please state: .

(a) if there is any rule or order prohibiting the taking of umbrellas
but not of shoes into the part of the Allahabad Fort which
contains the images of the Hindu gods;

(b) if so, what inconvenience will be caused if umbrellas are
allowed in;

(c) if there is any arrangement for custody of umbrellas so Jeft at
the small gate which leads to the river; &

(d) if the reply to part (a) be in the negutive, whether Govern-
ment propose to inquire if umbrellas are disallowed ‘as a
matter of fact; and

(e) whether Government propose to consider the desirability of
posting aged Indian officers at the above gate instead of
young, new British recruits?

Mr. . M. @. Ogilvie: (a) Yes. The tauking of umbrellas, sticks or
bundles into the temple area is prohibited at the instance of the Head
Priest of the temple who is opposed to the relaxation of the order.

(b) The carrying of umbrellas, sticks, etc., is undesirable as the
precincts of the temple are very cramped and unintentional damage
might be done to the images.

(c) During the Mela, umbrellas. sticks, etc., are placed in a special
enclosure in charge of Civil Police and Boy Scouts appointed by the Mela
Committee. At other times, they are stacked just inside the Pilgrims’
gate under the charge of one of the Pilgrim Guides appointed by the Head
Priest.

(d) Does not arise.

(e) During the Mela small parties of British troops are on duty at the
gates and at points along the barricades. These are necessary to control
the great crowds which pass through the Fort to the temple and to pre-
vent the possibility of the barricades being carried away and the Fort
being overrun. At other times there is only one British soldier on duty
at the Pilgrims’ gate from 7 a.mM. to 5 p.M. hours daily, assisted by a Pil-
grim Guide. Another Guide is on duty at the temple entranee.

All arrangements for the control and convenience of pilgrims during
the annual Mela are made in close consultation with the Mela Committee,
Whl}t:h }::lletalls Boy Scouts to assist the troops and to work in conjunction
with them.

The Mela Committee has always expressed itself as entirely satistied
with the arrangements made and with the conduct of the troops, and
Government see no valid reason for altering the present arrangements.

Mr. Brojendra Narayan Ohaudhury: I am asking about the ordinary
days. Does not the Honourable Member consider that it is undesirnble
to post young, raw British soldiers at the gate from 7 a.m.?

A2



1262 LEGISLATIVE ASSEMBLY. [1sT MarcH 1988.

Mr. 0. M. @. Ogilvie: 1 should say it is & matter of argument. Person-
ally T do not think so.

Mr. Manu Subedar: What is the objection to the carrying of umbrellas
in the hot sun there?

Mr. C. M. G. Ogilvie: I have given an answer.

Mr. Manu Subedar: Does the temple belong to the public, or does it
belong to the Priest?

Mr. C. M. @, Ogilvie: I want notice of that.

Mr. Brojendra Narayan Chaudhury: Is the Honourable Member aware

that voung, raw British soldiers stare at ladies?
Mr. C. M. G. Ogilvie: No.

Mr. Brojendra Narayan Chaudhury: Will the Honourable  Member

kindly make enquiries if it is a fact that they stare; if T produce evidence
of gazetted officers.

Mr. President (Thc Honourable Siv Abdur Rahim): Next question.

PARTIAL STOPPAGE OF THE SiMmLA EXobpus.

521. *Mr, T. S. Avinashilingam Chettiar: Will the Honourable the
Home Member state:

(a) whether it has been decided to reduce the number of persons
and offices which move to Simla?

(b) if so, what is the extent of reduction; and
(c) what is the amount saved by this?

The Honourable Sir Henry Craik: (a), (b) and (¢). T would refer the
Honourable Member to the Press Communiqué, dated the 19th January

1938, and to the reply given on the 15th February to Seth Govind Das’
question No. 250.

Mr. T, S. Avinashilingam Ohettiar: My recollection is that the
Honourable Member replied that it is under caleulation. Ts that so?

The Honourable Sir Henry Cralk: Calculntion of the cost?
Mr. T. S. Avinashilingam OChettiar: Yes.

The Honourable Sir Henry Oraik: I said I was having

calculati
made and would lay a statement on the table. vet,

It is not ready yet.

Mr. T. S. Avinashilingam Chettiar: Does he expect to lay it before the
end of the Session? '

The Honourable Sir Z'B:v.lm'y Oraik: T cannot say definitely but T hope
80. )
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Mr. M. Ananthasayanam Ayyangar: Is there any progressive scale

‘whereby the exodus of officers will he completely stopped gradually or in
the course of a period of years?

The Honourable Sir Henry Oraik: I would refer my Honourable friend
to the final paragraph of the press communiqué.

Scow ProMOTIONS OF MILITARY SUB-ASSISTANT SURGEONS.
$522. *Sardar Sant Singh: (1) Will the Defence Secretary be pleased to
state if the Defence Department has been receiving representations about
the slow promotion of I. M. D. (8. A. 8.) Branch? Tf so. do Government
propose to take any steps to remove the grievances of the cadre in this
respect?
_(b) Is it a fact that the Jamadar I. M. D. has to wait for over twenty-
two years to reach the rank of Subedar? If so, dves the same condition
prevail in any other unit?

Mr. 0. M. @. Ogilvie: (a) No representation has been received in recent
years and Government do not admit that any reasonable grounds for
grievance exist.

(b) Under the rules, an I.M.D. Jemadar, after passing the depart-
mental examination, crosses the efficiency bar on ten years’ total service,
and, thereafter, promotion to the rank of Subadar is by selection or
occurrence of vacancies. It is, therefore, incorrect to infer that an
I.M.D. Jemadar must wait 22 years before promotion to Subadar. All
that can be said is that they may be promoted any time after ten vears
but that the less efficient must wait longer than the more efficient. Else-
where in the Indian Army the rank of Subadar is reached at an average of
21 years service,

COMPOSITION AND STRENGTH OF SUBORDINATE RAILWAY AUDIT SERVICE OF
THE INDIAN AUDIT DEPARTMENT.

$523. *Sardar Sant Singh: (a) Will the Honourable the Finance
Member be pleased to state the total present strength of Subordinate Rail-
way Audit Service of the Indian Audit Department—(i) Senior Auditors
and (ii) Junior Auditors?

(b) Will the Honourable the Finance Member be pleased to state
the percentage composition of each class by Hindus, Muhammadans,
Sikhs, Christians and other communities?

The Honourable Sir James Grigg: A statement is laid on the table.

Btatement showing the strength of Subordinate Railway Audit Service of the Indian Audit
Department.

{a)
’ Total strength. -
Senior Auditors 47 )

Junior Auditors . 59
ib)
Domiciled
Europeans
Hindus. Muhammadans. 8Sikhs. and
) Anglo-
Indians,
: Per cent. Per cent. Per cent. Per cent.
8enior Auditors . . . 91-5 2:1 2-1 4-3
Junior Auditors . . 88:1 5-1 .. 6.8

+Answer to this question laid on the table, the questioner being absent.
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ADVERSE EFFECTS OF LOCALISATION SCHEME IN THE SUBORDINATE RAILWAY
AUDIT SERVICE.

1524, *Sardar Sant Singh: (a) Will the Honourable the Finance Mem-
ber pleasc state if it is a fact that a localisation scheme in the Subordinate
Railway Audit Service was made necessary in 1935 on account of the
economy campaign in order to cut down the travelling allowance expenses
on transfers to a minimum?

(b) Are Gevernment aware that this scheme actually prejudiced the
rights of several hands in the Department? If so, are Government pre-
pared now to review the situation and take steps to remedy the adverse
effects on the prospects of those who suffered therefrom, and to scrap the
localisation scheme? If not, why not? Is it a fact that the transfers of
the staff from one Railway to another as governed under Supplementary
Rule 119A (as amended by correction slip No. 181) involve no travelling
expenses?

The Honourable Sir James Grigg: (a) The change was made more in
the interests of efficiency than economy.

(b) 1 shall deal with the first part of the question in my reply to the
Honourable Member's question No. 526. As regards the second part,
the answer is substantially in the affirmative. '

AUDITORS IN CERTAIN CIRCLES.

+525. *Sardar Sant Singh: Will the Honourable the Finance Member
be pleased to state the number of permanent and temporary posts of
Senior and Junior Auditors of:

(a) the Bengal Circle,
(b) the Southern Circle, and
(c) the Punjab Circle?

The Honourable Sir James Grigg: A statement is laid on the table.

Statement showing the Numberof Permanent and

Temporary Posts enior unior
Auditors in the Circles below. 78 and J

Senior Auditors. Junior Aud:tom..
Name of Circle. ' ‘
Permanent. Temporery. Permanent. Temporary.

BengalCircle . . . . 18 . 21 3
Bouthern Circle . . . . 16 .e 19
Punjab Circle . . . . 12 . 16

ADVERSE EFFECTS OF LOCALISATION SCHEME IN THE SUBORDINATE RAILWAY
SERVIOE.

1526. *Sardar Sant Singh: (a) Will the Honourable the Finance Mem-
ber be pleased to state the strength of the clerks qualified for promotion
to the rank of Senior Auditors and Auditors in each Circle at the time
of localisation of the Subordinate Railway Audit Service?

tAnswer to this question laid on the table, the questioner being absent.
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(b) Is it not a fact that the prospects of the qualified clerks of the
Punjab Circle were much more bright on the All-India List of the Subordi-
nate Railway Audit Service than the prospects now in the localised circle?

(c¢) Is it a fact that due to the localisation of the service, all qualified
clerks and even unqualified clerks of the Bengal Circle were promoted in
the officiating capacity to the rank of Junior Auditors just after the locali-
sation in 1935, while senior qualified clerks in the Punjab Circle uptil now
and even for years to come, have no chance of promotion to the rank of
Junior Auditor?

(d) Will Government please state the names of the qualified clerks
and the number of years by which their promotions, when comparing with
all India promotions, have been advanced or set back due to the localisa-
tion of the service? '

(e) Do Government propose to take such steps which would undo the
wrongs done to the Punjab Circle? -

(f) Will Government please state if qualified clerks in the Punjab Circle
were willing to be localised in other Circles according to their chances of
promotion to the Auditor’s rank on the basis of the All-India List?

(g) If the answer to part (e) be in the affirmative, will Government
please state the reasons for not so localising the Punjabee qualified clerks?

(h) Will Government please state if they were requested to distribute
all qualified clerks in different ecireles proportionately to the number of
posts of Junior and Senior Auditors of each Circle?

The Honourable Sir James Grigg: (a) The number of clerks qualified
for promotion to the rank of Senior Auditor and Auditor in each circle

at the time of localisation was as follows:

Punjab Circle . . . . . . . . 18
Bengal Circle . . . . . . . . 11
Southern Circle . . 14

(b), (¢), (@), (¢), (), (g) and (b). It is true that the localisation
scheme, which was introduced in the interests of efficiency and economy,
did retard in some few instances and to a very small extent the prospects
of promotion of the establishments affected. In other instances prospects
were improved. In the great majority of cases, however, prospects were
, unaffcted to any appreciable extent and Government are satisfied that no
general injustice has resulted from the scheme. They are not prepared in
consequence to jettison this valuable administrative reform.

ABSENCE oF CIvViO AMENITIES FOR CIVILIAN TNHABITANTS AT CAMPBELLPORE.

527. *Mr. Sham Lal: Will the Defence Secretary be pleased to
state:

(a) whether it is a fact that the Cantonment Authority of Campbell-
pore levies nearly 20 per cent. of taxes on the basis of
property, and that it does not provide any civic amenities
like school, hospital or dispensary, pipe water or well, light-
ing srrangements, etc.;

(b) whether it is also s fact that a major portion of its income is
' spent on the pay of staff and general administration;
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(c) if the answer to part (a) be in the affirmative, what steps
' Government propose to take to supply at least the minimum
civic amenities to civilian inhabitants of Campbellpore?

Mr. C. M. G. Ogilvie: (a) The cantonment of Campbellpore is State-
aided. It provides civic smenities so far as the funds at its disposal
permit. During 1936-37 the income from local resources was only
Rs. 9,412 while it spent over Rs. 10,000 on civic amenities such as drain-
age, roads, public safety and convenience (which includes ‘lighting’), medi-
cal services and schools.

(b) No.
~ () Does not arise.

Mr. Sham Lal: Are any educational facilities provided there?
Mr. C. M. @. Ogilvie: Yes.

NEepoTISM IN THE AGERA CANTONMENT BOARD.
528. *Mr. Sham Lal: Will the Defence Secretary be pleased to state:

(2) whether the Agra Cantonment Board has employed many ser-
vants who are related to a member of the Board;

(b) whether this practice is against the Rules and Orders now in
force; and

(¢) if the answer to part (b) be in the affirmative, what action
Government propose to take in the matter?

Mr. . M. @. Ogilvie: (a) Government have seen an article to that
effect in the Agra Punch.

(b) No. Sub-section (4) of section 36 of Cantonments Act, 1924,
regulates such appointments.
{c) Does not arise.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the Govern-
ment have inquired into the matter?

Mr. C. M. G. Ogilvie: Which matter?
Mr. T. S. Avinashilingam Chettiar: The matter referred to in clause (a)-
Mr. 0. M. @. Ogilvie: Yes.

Mr. T. S. Avinashilingam Ohettiar: What has been the result of the
inquiry?

Mr. C. M. G. Ogilvie: I have not got the information with me.

) ‘Mr. T. S. Avinashilingam Chettiar: Will the Honourable Member place
it on the table of the House when he receives it?

Mr, . M. @. Ogilvie: Tf necessary, ves.
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Mr. K. Santhapam: Is there any rule by which applicants should state
their relationship to the members of the Board?

Mr. 0. M. G. Ogilvie: Yes.

INCREASE IN WATER TAX 1IN THE RAWALPINDI CANTONMENT.
529. *Mr. Sham Lal: Will the Defence Secretary be pleased to state:

(8) whether it is & fact that the water supply for civilian bazar areas
is in the hands of the Militaryv Engineer Services in
Rawalpindi Cantonment;

(b) whether it is a fact that recently this Department has demand-
ed much larger value of water from the Cantonment Board
than hithertofore;

{c) whether it is also a fact that in consequence of this demand

‘ the Board has been forced to levy water tax on unconnected
shops and godowns in addition to unconnected houses as
heretofore;

(d) whether it is a fact that in the neighbouring municipality of
Rawalpindi City, there is neither water tax on unconnected
houses nor shops and godowns; and '

(e) whether Government propose to save the public from this in-
crease in water tax?

Mr. C. M. @. Ogilvie: () Yes. The arrangements for giving a bulk
supply to the Board under section 284-A of the Cantonments Act are not
yet complete.

(b) and (¢). A proposal was made to increase the water tax to cover
the rate at which water is now supplied but this has been dropped.

(d) Yes.
{e) Does not arise.

CONSTRUCTION OF A NEw HOSPITAL BY THE RAWALPINDI CANTONMEXT BOARD,

530. *Mr. Sham Lal: Will the Defence Secretary be pleased to

state:

(a) whether it is a fact that the Rawalpindi Cantonment Board
wishes to demolish the building of its present hospital and
construet a new one with the same number of beds, at a
cost of more than two or three lakhs of rupees:

" (b) whether it is a fact that the Board has no money to pay to the
contractor for this proposed construction and the Board
intends to pay in three or four years in instalments, thereby
incurring interest charges of the contractor;

(c) whether it is also a fact that no detailed estimates of the pro-
posed hospital have been placed on the table of the Canton-
ment Board for consideration; and

(d) whether Government have communicated their sanection of the
proposed project and considered its financial effect?

Mr. 0. M. G. Ogilvie: (a), (b) and (c). Yes.
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(d) The answer to the first parb of the question is in the negative. The
“financial effect will be considered on receipt of the detailed proposal.

DIFFERENCE IN THE SYSTEM FOR SUBMISSION OF INCOME-TAX RETURNS BY
OFFICIALS AND NON-OFFICIALS 1IN THE UNITED PROVINCES.

531. *Mr. Sri Prakasa: Will the Honourable the Finance Member
state:

(a) if it is a fact that Government servants, including income-tax
officers, in the United Provinces have the privilege of being
assessed to income-tax by a special officer;

(b) if they have not to undergo the same formalities regarding the
presentation of pass books, ete., as the ordinary non-official
has to; and

(¢) if Government propose to take steps to abolish the distinction
between officials and non-officials in the matter of submission
of income-tax returns and make the system uniforin in the
cases of both?

The Honourable Sir James Grigg: (a), (b) and (¢). I would refer the
Honourable Member to the reply given to his question No. 1457 on the
7th April, 1986, and also to the replies given to supplementary questions
asked by him in connection with that question.

Mr. Sri Prakasa: May I know what exactly is the point in' maintaining
this difference between officials and non-officials in the matter of giving
returns of their income-tax? '

The Honourable Sir James Grigg: In the answer to the question to
which I have referred I denied that there was any difference but I may
say, in order to make the matter perfectly clear, that definite instructions
have been given, making it clear that in no circumstances is any income-
tax officer to be allowed to assess his own income.

Mr, Sri Prakasa: What I want to know is whether it is not a fact that
officials of Government in the United Provinces have to submit their
income-tax returns to a special officer posted in Allahabad?

The Honourable Sir James @rigg: This question was already answered
in the negative in April, 1936.

Mr. Sri Prakasa: Will the Honourable Member kindly make inquiries
whether it is a fact that there is a special officer to whom officials of
Government have to send their income-tax returns?

The Honourable Sir James Grigg: There is a salary circle in the United
Provinces as in every other provinee but the assessment in the cirele is not
confined to officials. Tt deals also with the salaries of all other people.

Mr. Bri Prakasa: 1 am referring to salaried officials?

The Honourable 8ir James Grigg: I am referring not only to sslaried
officials but all salaried persons. ' ) o
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Mr. Sri Prakasa: The Honourable Member says . . . .

Mr. President: The Honourable Sir Abdur Rahim): The Honourable
Member has the information. '

Mr, Sri Prakasa: Yes, Sir, but 1 want this Government to change its
ways? '

Mr. President (The Honourable Sir Abdur Rahim): That is not the
object of the question hour.

HUNGER-STRIEE BY MR. DHANWANTRI CONVICTED IN THE DELH1 CONSPIRACY
CaSE AND RELEASE OF PoLITICAL PRISONERS IN THE CENTRALLY

ADMINISTERED AREAS.

532. *Mr. Sri Prakasa (on behalf of Mr. Mohan Lal Saksena): (a) Will
the Honourable the Home Member be pleased to state if it is a fact that
Mr. Dhanwantri, convicted in the Delhi Conspiracy case, is on hunger-
strike? If so, for how long?

(b) What are the reasons for the strike?

(c) What is the total number of political prisoners convicted in the
eentrally administered areas, and how many of them have been repatriated
from the Andamans?

(d) Have Government considered the question of releasing political
prisoners since October last? If so, to what decision have they reached?

(e) Do Government propose to consider the advisability of releasing
forthwith Mr. B. K. Dutt and Mr. Dhanwantri who have already served,
the major part of their sentence?

The Honourable Sir Henry Oraik: (a) The prisoner Dhanwantri went
on hunger-strike in the Lahore Central Jail, along with some others, on
the 10th January last. All of them abandoned the hunger-strike on the
26th February.

(b) The prisoners stated that they went on hunger-strike and would
continue it, to enforce the demand for ‘‘the release of all political pri-
soners, state prisoners, detenus and internees; the lifting of the ban on-
exiles; and the repeal of all repressive laws"’.

(¢) I am waking enquiries and shall lay a statement on the table of
the House in due course.

(d) No.

_(e) Government have no intention at present of releasing these
prisoners.

Mr. Sham Lal: Is it a fact that Dhanwantri was sentenced to seven
years and has undergone five years. If remission is granted he can be
released at once?

The Honourable Sir Henry Oraik: He was sentenced on the 28th April,
1988, to seven years rigorous imprisonment under section 307 and three
years rigorous imprisonment under section 19 of the Arms Act, the.
sentences to run concurrently. '
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Mr, Sham Lal: Why is his remission beingg delayed? )
The Honourable 8ir Henry Oraik: I must have notice of that.

Mr. M. Ananthagayanam Ayyangar: May I know why even in cases
“where these prisoners are not guilty of any violent acts the Central Govern-
ment does not consider the desirability of releasing such political prisoners?

The Honourable Sir Henry Oraik: The Honourable Member asks whe-
ther these prisoners were guilty of violent acts? The answer is ‘Yes'.

Mr. T. 8. Avinashilingam Chettiar: May T know whether these prisoners
are given the remissions whith are usually allowed to persons sentenced
‘$o rigorous imprisonment?

The Honourable Sir Henry Cralk: As far as I know, they enjoy the
‘usual remissions.

Mr. M. Ananthasayanam Ayyangar: May I know if the Government
‘have ascertained whether they have given up their creed of violence ?

The Honourable Sir Henry Oraik: 1 rust have notice.

Mr. Sri Prakasa: Are their cases examined along the principles followed
by the Governments of Bihar and the United Provinces?

The Honourable Sir Henry Craik: 1 cannot say. 1 have not seen
the principles laid down by those Governments.

PARTIAL STOPPAGE OF THE SiMLA EXODUS.

533. *Mr. C. N. Muthuranga Mudaliar: (a) Will the Honourable the
‘Home Member please lay on the table a statement showing the list of
-offices which are proposed to be retained permanently in New Delhi
-during the ensuing summer season?

(b) What are the reasons for not completely stopping the exodus to,
.8imla of all the Government of India offices?

(¢) When do Government expect to keep down all the offices in New
‘Delhi?

(@) Are Government prepared to consider the advisability of holding

the autumn Session of the Legislature in New Delhi in September-Octo-
iber next instead of in Simla? If not, why not?

The Honourable Sir Henry Oraik: (a) 1 would refer the Honourable
Member to the Press Communiqué, dated the 19th January, 1988, =
copy of which is in the Library of the House.

(b) and (c). There are various reasons, both of convenience and of
administrative efficiency against the complete abandonment of Simls by
the Government of India during the hot weather: and I am unable to give
.any forecast as to when (if ever) that step may be found necessary.

(d) The times and places for holding the Sessions of the Chambers
«of the Indian Legislature are appointed by the Governor General, not
by Government. 1 may, however, inform the Honourghle Member that
suggestions similar to his own have been made on earlier occasions snd
hgrve been found ro be open to subgtantial objection on a pumber of
grounds.
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My, Manu Subedar: May I know whether Government are aware of

the fact that many business and professionsl men and highly capable
Government officials are working in the plains?

Mr. Pregident (The Honourable Sir Abdur Rahim): That is arguing.
Bverybody knows that. I don’t think anybody wants that sort of in-
formation. I won’t allow the time of the House to be wasted by such
questions.

Mr. 0. N. Muthuranga Mudaliar: With reference to (b) may I ask
whether Government will take the opinion of this House in the course-
of this Session whether theyv would prefer to meét here or in Simla?

The Honourable Sir Henry Craik: I have already explained this is a
matter for the Governor Genetal and not for Government. The ques-
tion has been raised on previous occasions and opinion is by no means
unanimous in favour of meeting in Delhi.

Mr. Manu Subedar: May T know if Government have considered
whether the efficiency which would be lost by stopping the exodus is
equivalent to the amount spent on the exodus?

The Honourable Sir Henry Oraik: The cost of holding a Session in
Delhi will be considerably ore than if it was held in Simla.

Mr. M. Ananthasayanam Ayyangar: What will be the saving by this.
partial stoppage of offices?

The Honourable Sir Henry Craik: T cannot answer that off-hand..
That is a question for the Finance Member.

APPRENTICES ENGAGED FOR TRAINING IN PRINTING IN THE SECURITY PRINTING
INDIA, AND THE CURRENCY PRESS.

534. *Mr. K. Santhanam: Will the Honourable the Financée Member
please state:

(8) the number of apprentices engaged from the commenecement:
of the Security Printing India and the Currency Press for
technical training in printing;

(b) how many of these were (i) Europeans, (ii) Anglo-Indians and
(iii) Indians; and
(c) how many of each category of apprentices were discharged as-

irefficient and how many have been taken into permsanent
employment?

y-

The Honourable Sir James Qrigg: A statement is laid on the table.

Stdtement showing the Numbe of Apprents gaged in the Security Press for Technical
'raining in Printing,

{a) 40.

(8) (<) 6.
(44) 13.
(#i) 21,

(€) P;a%ﬁf;rg&d as inefficient, Taken into perinmueﬂt employ.

i) Nil
(#4) Nil. 6
(ti€) 3. [ 1
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CERTAIN POSTS UNDER THE MASTER, SECURITY PRINTING, INDIA:

535. *Mr. K. Santhanam: Will the Honourable the Finance Member
please state:

(a) the number of posts under the Master, Security Printing, India,
which carry a starting salary of Rs. 500 per month and
above;

(b) how many of these are gazetted and how many are non-
gazetted;

(c) the reason why such highly paid posts aré non-gazetted; and

(d) who fills up these posts?

The Honourable Sir James Grigg: (a) Four.

(b) Two gazetted and two non-gazetted.

(c) Status and responsibility determine whether a post should be
gezetted or not. Pay is not the sole criterion.

(d) The gazetted posts are filled by the Governor General in Council,
and the non-gazetted by the Master, Security Printing, India.

Mr. K. Santhanam: May I know if the two posts are kept non-
gazetted in order to give the Master, Becurity Printing, India, a free
band in regard to them?

The Honourable Sir James Grigg: That is imputing a motive and I
am not sure whether that is admissible, but I think I can answer that
in the negative,—quite certainly.

Mr, K, Santhanam: ‘I do not say it is a bad motive; it may be a
good motive to give a man a free hand; I am simply asking for informa-
tion.

The Honourable Sir James Grigg: Status and responsibility determine
whether a post should be gazetted or not. So I assume that those are
the criteria; the question of the personal desire or patronage of the Master
‘of the Press does not come in.

Mr, XK. Santhanam: May I know what are the status and respon-
gibilities of those persons who are non-gazetted and yet receive more than
Rs. 5007

The Honourable Sir James Q@rigg: The non-gazetted posts are the
Chief Inspectors.

Mr. K. Santhanam: Ts it the opinion of the Government that the
responsibility of a Chief Inspector is less than that of an ordinary
gazetted officer?

Mr, President (The Honourable Sir Abdur Rahim): That is asking
for an opinion.

Mr. M. Ananthasayanam Ayyangar: How does Government recruit
the other otficers—directly, or through the Public Service Commission?
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The Honourahble Bir James Grigg: The Honourable Member had better
put that down.

Mr. C. N. Muthuranga Mudaliar: Does any of these officers get any
overseas allowance? '

Mr, President (The Honourable Sir Abdur Rahim): That has nothing
to do with this question.

SUSPENSIONS AND DISMISSALS BY THE MASTER, SECURITY PRINTING, INDIA.

536. *Mr, K. Santhanam: Will the Honourable the Finance Member
be pleased to state:

(a) the number and names of subordinates suspended by the pre-
sent Master, BSecurity Printing, India, Major Fitzmaurice
and those dismissed by him since 1934 and the reasons for
suspension in each case;

(b) whether these subordinates have a right of appeal, and to
whom; and

{c) the special rules, if any, concerning the- appointment and dis-
missal of subordinates in the Security Printing, India,
Currency Note Press and Central Stamp Stores?

The Honourable Sir James Qrigg: (a) Government do not consider
that it is desirable in the public interest to give this information beyond
saying that in the period mentioned two persons have been dismissed and
14 suspended.

(b) Yes, to the Secretary to the Government of India in the Finance
Department. '

(c¢) There are no special rules.

Mr. K. Santhanam: May I know how many of these people dismissed
are Indians, how many Anglo-Indians and how many Europeans?

The Honourable Sir James Grigg: No, I am not prepared to give that
information.

. Mr K. Santhanam: May I know what were the circumstances lead-
ing to their dismissal?

The Honourable Sir James Grigg: I am not prepared to give that.

Mr. K. Santhanam: May I know if the majority of those dismissed
are Indians?

The Honourable Sir James Grigg: The majority of the people in the

_?gs are Indians, and the majority of the people dismissed must be

Mr. M. Ananthasayanam Ayyangar: May I know how many of these
have preferred appeals and how many of these appeals have been allowed?

The Honourable Sir James Grigg: I must have notice of that.
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EXOLUSION OF INDIAN PHILOSOPHY FROM THE SYLtABUYN OF THEINDIANCIVIL
SERVICE EXAMINATION.

537. *Mr, K. Santhanam: Will the: Honourable the Home Member
be pleased to state:

(a) whether the attention of Government has been drawn to the
resolution passed by the Indian Philosophical Corgres¥ at
Nagpur on the 11th December, 1937 relating to the exclusioti,
of Indian Philosophy from the syllabus of the Indian Civil
Service examination’

(b) whether Government have recéived any further representation
in the matter; and

(c) whether they propose to reconsider their attitude and restore
Indian Philosophy to its old place athong the optional sub-
jects in the syllabus of the Indign Civil Service examination?

The Honourable Sir Henry Oraik: (a) Yes.
(b) No.

(¢} 1 would refer the Honourable Member to the replies given by me
to starred questions Nos. 802 and 803 on the 31st March, 1987, and to the
supplementaries thereon. [ have nothing to add to them.

Mr, K. Santhanam: ] wish to point out that this questivirréfefs to
the position as it stands after the answers to those questions, referred to
by the Honourable Member, were given: I am asking whether they have
considered this matter in the light of this further resolution of the Indian
Philosophical Congress at Nagpur?

The Honourable Sir Henry Craik: When we received the resolution
referred to, the matter was reconsidered but it was decided to adhere
to the previous decision.

FEDERAL COURT OF IND1a.

538. *Mr. M. Ananthasayanam Ayyangar: (a) Will the Honourable
the Home Member state whether the Federal Court has done or has
been doing any original or appellate work since its establishment? If
8o, what work has been done?

(b) Are any fees charged in respect of suits or appehls by way of
court fees or otherwise to the Government and if so. what sum has been
received so far?

(¢) Is it intended to be an itinerant court, and what is the purpose
of making it so?

(d) Is it a fact that the court will have a four months’' vacation from
June this year? Is this vacation to be exclusive of other holidays:and
Sundays or inclusive? What is the need for such a long vacation and
who fixed the same, the court or the Government? What will then be
the total number of working days for the court?

(e) Is it a fact that the court will sit only from October to April a¥
Delhi and thereafter for two months at some hill station?
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(f) What is the amount spent on the ¥ederal Court till now, and what
Is the estimated cost thereof per year?

The Honourable Sir Henry Craiki (a) and (b). No ‘cases have yet
come before the Federa] Court and, therefore, no fees have been charged.
The fees prescribed will be found set out in Schedule III to the Federal
Court Rules. I understand that the Court has been occupied since its
establishment in framing its Rules and meets regularly at present to dispose
of administrative matters.

(c) and (e). The main sittings of the Court are in Delhi and no
arrangements have yet been made for sittings in auy other place.

(d) I understand that the Court proprses for the present to it from
the beginning of October to the early part of June in each year. The
commencement of the term is fixed under the Federal Court Rules, which
were made by the Court and approved by the Governor General; the
commencement of the vacation is to be fixed by the Chief Justice in
each year. The number of working days for the Court wil] depend in
part upon the number of public holidays falling in term-time in each
year, and for the current year will amount to approximately 150.  This
figure is rather less than that for the nearest comparable High Court
and rather more than that for the Judicial Committee of the Privy
-Couneil.

(f) The amount spent up to 31st January, 1938, is roughly Rs. 1,05,000,
and the estimated cost per year is about Rs. 2,67,000. Certain fees have
been received from persons who have enrolled themselves as Advocates
in the Court.

Mr. C. N. Muthuranga Mudaliar: May T know bhow many cases have
been disposed of since it started?

Mr. President (The Honourable Sir Abdur Rahim): That has been

‘answered.

Mr, Lalchand Navalrai: Is it a fact that references are being made to
the Federal Court for consultation on important and doubtful points, and
are they bound to answer these references or not?

The Honourable Sir Henry Oraik: Does the Honourable Member ask
“‘whether references can be made or are being made?

~Mr. Lalchand Navalrai: My present question is concerned with the
point whether these references are being made.

The Honourable Sir Henry Oraik: I am not sure.

Mr, Ifalchand Ravalrai: Then I ask—can they be made, in this sense,
namelv, if there ig anv statutory question on statutory law,- which is
doubtful, can the public ask for consultation and opinicn of the Federal
‘Court?

The Honourable Sir Henry Oraik: That is entirely a matter arising out
of the eonstruction of the statute; the Honourable Member had better

read the Act.
B
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Maulvi Abdur Rasheed Chawdhury: Are the Federal Court Judgeq get-
ting their pay without doing any work? -

The Honourable Sir Henry Craik: No.

‘Mr. M. Ananthasayanam Ayyangar: Has the Governor General made
any ‘reference to this Federal Court for any opmlon on any important
matter?

The Honourable Sir Henry OCraik: Thut does not arise out of this; the
Honourable Member had better put down a question if he wishes.

Mr. K. Santhanam: Muy I know if it is the Government or the Chief
Tustice who fixes the number of holidays for the Federal Court.

‘The Honourable Sir Henry Oraik: That is a matter for the Court.

Mr. Lalchand Navarai: Presuming that the Honourable Member has
read the.rules which they have framed are they in a position to tell me
whether consultation can be made with them about doubtful points of
statute?

The Honourable Sir Henry Oraik: I am not prepared to express a
legal opinion: T am not a lawyer. '

Mr. Lalchand Navalrai: Do the rules provide for it?

Mr. President (The Honourable Sir Abdur Rahim): I think the rules
have been published and the Honourable Member can read them.

Mr. K. Santhanam: May I know if it is permissible for the court to-
fix three hundred and sixty-five davs as holidavs? Have the Government

of Tudia no voice in fixing the number of holidays for the Court?

Mr. President (The Honourable Sir Abdur Rahim): That is a sarcastic
question.

U"sE oF THE WATER OF THE BARA RIVER BY THE MILITARY AT PESHAWAR.

539. *Mr. Abdul Qaiyum: (a) Will the Defence Secretary please state
whether it is a fact that the militarv authorities are entitled to take
1/16th of the available supply in the Bara River for irrigating the
Peshawar Cantonment?

(b) Is it a fact that they are now taking a fixed supply which is more
than the 1/16th to which they are entitled?

(e) Is it a fact that the grant of a fixed supply to the Cantonment
interferes with the equitable distribution of irrigation water to the
whole Khalil Tappa? : '

(d) Will the Defence Secretary please state whether, for drinking

purposes. the militarv and the Cantonment authorities take about 1/25th
of the whole supply in the Bara River without either right or title?

Mr. C. M. @. Ogilvie: With your permission, Bir, T will answer ques-
tions Nos. 389—542 together.
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1. sm collecting the information and will lay it on the table in due
course. ’

Mr. Abdul Qaiyum: May I ask if it is not possible for the Honourable
ilember to answer each question separately?

Mr. President (The Honourable Sir Abdur Rahimi): The Honourable
\Member has said that he is collecting the information, and since the
information is not available the Honourable Member cannot give a
separate answer to any part of the question.

Mr. K. Santhanam: How long will it take Government to collect the
information and place it on the table of the House?

Mr. C. M. @. Ogilvie: T-cannot sav: inquiries have to be made from
the N.-W. F. P.

UsSE oF THE WATER OF THE BBara LIliver By THE Minimary a1 PeEsnawan.

1540 *Mr. Abdul Qaiyum: (a) Will the Defence Secretary pleasce state
whether any agreement was entered into by thé military authorities in:
connection with the Bara River water in 1864?

.(b} If so, what are the terms of that agreement?

(c) Did the headquarters. Peshawar District. Peshawar, write to the
Headquarters, Northern Command, in April 1932, admitting that the
military were entitled to eight cusees, but that they take 14 and require
18 cusecs?

(&) Was it suggested in the letter referred to in part (c) that the
military should reduce their demand from Bara by cutting off the supply
of irrigation water, i.c., eight cusecs from that source entirely?

(e) Was it also suggested in the above letter that the military should
draw water from the Kabul River canal for irrigation, that irrigation
system could be rapidly installed from this new source and that even a
scheme was in existence?

_(f) Was it admitted in that letter that the military authorities are
misappropriating water which rightly belongs to the cultivators of the
Mohmand and Khalil areas?

Usk oF THE WATER OF THE BARA RIVER BY THE MILITARY AT PESHAWAR.

1541, *Mr. Abdul Qaiyum: (2) Will the Defence Secretary please state
whether a conference regarding water for military was held on the 18th
October, 1930, which was attended among others by the Executive Officers,
Peshawar Cantonment?

(b) Were any proposals made and decisions taken at this eonference?
If so. what are those decisions?

(¢) Was any scheme submitted to the Government of India by the
Local Government on the 81st July, 19312 '

tFor .answer to this question. sec answer to question No. 539.

B O
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(d) Was it suggested therein that water for irrigating the bantonmant
be drawn from the Kabul River Canal?

(e) Were the supplies in the Bara River diminighing whilethe
demands of the military were increasing?

Use oF THE WATER OF THE BARA RIVER By THE MILITARY AT PESHAWAR.

+542. *Mr. Abdul Qaiyum: (a) Will the Defence Secretary please state
whether it is a fact that the Local Government of the North-West
Frontier Province and the local military authorities agree that the Bara
water should be restored to the Bara cultivators?

(b) Have the above authorities suggested that ten cusecs of water be
pumped from the Kabul River Canal?

(¢) What steps have the Government of India taken to do justice
to the Bara cultivators?

(d) Do Government contemplate doing anything in the matter?

STRENGTH AND DISPOSITON OF THE INTERNAL SECURITY BriTisH TRoOOPS.
1548. *Sardar Mangal Singh: Will the Defence Secretary please state:

(a) whether any Provincial Government has requisitioned the ser-
vices of British troops for dealing with communal riots since
the 1st April, 1987, and if so, which and how often;

{b) whether Government have reconsidered the disposition of the
internal security British troops; and

(¢) whether Government have sent any despatch to the British
Government regarding the strength and disposition of the
internal security British troops?

Mr. C. M. G. Ogilvie: (a) The civil power is not entitled to lay down the
composition of the force employed. British troops were, however, once
ealled out on a request by the Punjab Government. British troops were
also kept in readiness at Poona, Madras and Jubbulpore on requests for
military assistance by the Provincial Governments concerned to deal with
anticipated communal riots.

(b) and (¢). No.

TROOPS SENT TO AND RETURNED FROM CHINA.
1544. *Sardar Mangal Singh: Will the Defence Secretary please state.
(a) whether any troops have been sent to China or to any other
country since lst September, 1937;
(b) if so, to which countries, and how many; and
(e) whether any troops have returned from China since the Sino-
Japanese war began?
Mr. C. M. G. Ogilvie: (a) No-.
(b) Does not arise.
(c) No.

+For answer to this question, see answer to question No. 538.
+Answer to this question laid on the table, the questioner being absent.
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PRISONERS IN THE ANDAMANS AND ITS ABANDONMENT AS PENAL SETTLEMENT.

1545, *Sardar Hangal Singh: Will the Honourable the Home Member
please state:

(a) the number of prisoners who are now being detained in the
Andaman Island; and

(b) whether it is contemplated to abandon the Island as a penal
settlement for Indian prisoners?

The Honourable Sir Henry Craik: (a) and (b). I refer the Honourable
Member to the reply which [ gave on the 28rd February to parts (a), (d)
and (c) of Mr. M. Anunthasayanam Ayyangar’s starred question No. 456.

PROGERAMME OF MECHANTSATION OF THE INDIAN ARMY.

546. *Mr. T. S. Avinashilingam Chettiar: Will the Defence Secretary
state :

* (a) whether the details of programame of mechanisation have bheen
worked ;
(b) what will be the wain arms that will have to be purchased; and

(e) of these how mueh it will be necessarvy to be purchased in
Eungland and how much in India?

Mr. C. M. G. Ogilvie: (a), (b) and (c¢)- I refer the Honourable Mem-
ber to my speech of the 8lst January last on his adjournment motion and
the replies I have since given to the several questions on the same subject.

Mr. T. 8. Avinashilingam Chettiar: The answer to the previous question
was that it has not been ascertained till now. May I ask if the Honourable
Member has ascertained it now after the lapse of so many days?

Mr. 0. M. @. Ogilvie: I can give the Honourable Member no further
informsation that I have already given.

Mr. T. 8. Avinashilingam Chettiar: May I' ask when the Governmgnt
cxpect to ascertain that information?

Mr. C. M. @. Ogilvie: It is not in the public interest at present to give
the exact details of the armaments to be supplied to British troops.

PROPOSAL FOR BRINGING FORWARD A BANKING BILL.

1547, *Sardar Mangal Singh: Will the Honourable the Finance Member
please state:

(8) whether it is contemplated to bring forward a banking Bill this
vear; and

(b) if so, whether it will be introduced this Session?

The Honmourable Sir James @rigg: (a) and (b). Certain provisions
relating to banking have been included in the Indian Companies Act and

+Answer to this question laid on the table, the questioner being absent.
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an Amending Bill dealing with these provisions has recently been passed
by the Legislature. No further legislation on this subject is -at- present
contemplated.

PoLiTicaL PRISONERS ON HUNGER STRIKE IN THE AJMER JAIL.

343, *Mr. Mohan Lal Saksena: Will the Honourable the Home Member
bi: pleased to state:

-

(a) whether it is a fact that ecrtain political prisoners have %one
on hunger strike as a protest against the treatment in Ajmer
Jail; .

(b) what are the names of the persens on hunger strike and what
are the reasons for their hunger strike; and

(¢) in which class the prisoners have been classified?

The Honourable Sir Henry Craik: (1), (b) and (¢), Two prisoners
muned Ram Singh and Girdhari Lal went on hunger strike in the Ajmer
Central Jail in order to obtain increased amenities.

IRam Singh went on hunger strike on the 1st February and abandoned
it on the 10th February. Girdhari Lal went on hunger strike on the 27th
Junuary and abandoned it on the 11th February. Ram Singh is classified
as a ‘B’ class prisoner, Girdhari Tal as ‘¢ class.

PROVINCIALISATION OF CERTAIN ALI-INDIA SERVICES.

549. *Mr. Badri Dutt Pande: (a) Will the Honourable the Home Mem-
ber be pleased to state if the Central Government have received fram the
Linited Provinces Government a representation, or copy of a resolution and
the debate thereon passed by the United Provinces Assembly recently,
requesting the Central Government to 1move the Secretary of State to pro-
vincialize at an early date the Indian Civil, Police and Medical Sewwices
and that all control over these services be given to the Provineial Govern-
ments ?

. (h) If so. what aetion hive Central Government taken im the -matter?

The Honourable Sir Henry Oraik: (a) No.

(h) Does not arise.

D1scRIMINATION ABOUT WARM UNIFORMS TO BE WORN BY INDIAN MILITARY
OFFICERS.

550. *Mr. Badri Dutt Pande: \Vill the D)efence Secretary be pleased
tc state if it is a fact that Indian officers and ranks are not allowed to wear
warm serge uniform, which only British officers and ranks are allowed to
wear and that they can wear only khaki drill uniform, irrespective of the
cinnate? Is it a fact that even when it is heavy cold, Indians are mnot
allowed to wear overeoats, which can be worn only when off duty?

\‘Ir. C. M. @. Ogilvie: The answer to the whole of the question is
Anl Ol’l
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Jute Dury, ExcisE Duty oN PETROL AND KEROSINE AND CusToms DuTy.

551. *Mr. Kuladhar Chattha: \Vill the Honourable the Finance
Member please state:
(a) the amount of jute duty realised from the Provinces of Bengal,
Assam and Orissa during 1934-35, 1935-86 and 1936-37;
(b) the amount of excise duty realised from petrol and kerosine (i)
from Assam during 1934-85, 1935-36, 1936-37, 1937-38 (if
available), and (ii) from other Provinces in India during 1934-
35, 1935-36 and 1936-37 (if any); and
of customs duty realised from the ports of Calcutta,

¢) the amount ]
©) Bombay and Karachi during 1984-35, 1985-36 and

Madras,
1936-87?

Mr. A, H. Lloyd: (a), (b) and (¢). Three statements are luaid on the
table of the House.

Statements.
(a) _
Gross Customs duty realised from exports of Jute in Bengal, Assam and Orissa :
Bengal Assam  Orissa.
in 000 Rs. in 000 Rs. in 000 Rs.

1934.35 - 3,58,66 Nil. Nil.

1935-36 . 3,77,38 Nil. Nil.

1936-37 4,31.25 Nil. Nil.
(b)

Statement showing the amount of excise duty (net receipts) realised from Petrol and Kerosene
in Assam and other Provinces.

Petrol.
Province. (Motor Kerosene. Total,
Spirit).
Rs. Rs. Re.
Assam 1934-35 1,02,32,787 53,99,218 1,56,32,0056
1935-36  1,00,47,925 55,76,001 1,566,23,926
19&32-37 ,31,728 60,32,034 1.56,64,662
a
X 1937-38

Punjab . . 1934.35 5,562,756 80,369 6,33,125
}93‘5’-36 3,87,302 62,990 4,560,382
. . 936-37 6,43,682 1.28,239 7,71,821
Bihar and Orissa . 1934-35 2,596 - 2,596
1935-36 2,414 .. 2414
1936-37* 2,560 .. 2,560
C. P. and Berar . 1934-35 .. 1,221 1,221

1935-36 . ..

S 1936-37 o . ..
India Gerieral 1934-35 96,220 9,367 1,05,587
1935-36 38,110 4,305 42,415
1936-37 82,116 * 5,880 87,996

(o) -Pigures not available.
*1936-37 figures relate to Bihar only.
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()

Total net receipts from Customs duty in Bengal, Madras, Bombay and Sind during she year
1934-35 to 1936-37.

Province. 1934-35. | 1835-36. | 1038-37.

|
1
1

In 000 Rs. (In 000 Rs. In 000 Rs.

Bengal. . . . . . ) .| 13,64,48 | 14,00,90 | 14,18,59
Madras . . . . . '5,10,20 4,73,89 3,99,66
*Bombay molndmg Sind . . . . .| 20,18,68 | 19,89,44 ! ..

Bombay . .. 14,58,66
Sind | 302,33

*Separate figures for Bomqay and Bind are available only for 1936-37.
Nore.—Figures for specified ports in the Provinces are not readily available.

ForelGr EXPERTS INVITED BY THE (GGOVERNMENT OF INDIA,

552. *Mr. C. N. Muthuranga Mudaliar: Will the Honourable the Hoe
Member please state:

(a) the number and names of foreign experts British and others
separately, invited since 1st April, 1937, or whom it is pro-
posed to invite now, by the several departments of the
Government of India, and their subordinate offices;

(b) whether efforts were made, and if so, what they were, to find
out what India could supply in each case;

(c) in which cases no efforts were made to find out whether Indians
were available and why;

(d) the period for which each foreign expert has been appointed, or
is proposed to be appointed, and the terms sanctioned;

(e) the cases where motions of adjournment of the House were
made; whether any effect was given to the wishes of the
House as expressed on these motions, and if not, the reasons
for it;

(f) cases where experts had been invited but orders cancelling the
invitation were later issued, and the reasons in each ease for
those orders:; and

(g) the cases where the Standing Finance Committee was consulted
and its decision on each case?

The Honourable Sir Henry Oraik: I am collecting the necessary in-

formation and will lay a statement on the table of the House in due
course.

Mr. M. Ananthasayanam Ayyangar: With reference to part (a) of the

question, may I ssk if it is in the contemplation of the Government to get
any fresh officers? *

The Hanm:lnhk 8ir Henry Oralk: 1 am not aware of any such inten-
tion.
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SUMPTUARY ALLOWANCE OF His EXCELLENCY THE VICEROY AND (FOVERNOR

GENERAL.

558. *Mr, 0. N. Muthuranga Mudaliar: Will the

Finance Member please state:

Honourable the

(a) the sumptuary allowance at present enjoyed by His Excellency

the Vicerov and Governor General ;

(b) whether there is a similar allowanece in any of the Dominions of

(¢) the total amount

the British Empire, and if so, how much; and

during the year 1930 and during 1987 (financial)?

of the allowances enjoved by the Viceroy:

The Honourable Sir James Grigg: (a) Rs. 40,000.
(b) Government have no information.
(¢) A statement ig laid on the table.

Statement.
1930-31. 1937-38
(probable).
Sumptuary allowance . . 40,000 40,000
Contract allowance . . . . 1,682,700 1,568,300
State conveyances and motors . 35,000 52,000
Presents and charities . . . 10,000 15,000
Customs duty on imported stores . 9,000 5,000
Purchase of glass, crockery and linen 16,000 21,000
Tour expenses . . . 3,04,000 5,665,000

Mr. T. 8. Avinashilingam Chettiar: May T usk whether this amount

has been recently inereased or decreased?

The Honourable Sir James @Grigg: The Honourable Member had better-
give me notice of that. The figures I was asked to supply give a com-

parison between 1930 and 1937. These figures are given.

w"l}

CrEATION OF OFFICERS’ PoSTS IN THE MASTER GENERAL OF ORDNANCE

BraNCH.

554. *Mr, K. 8. Gupta: (a) Will the Defence Secretary be pleased to-
state whether it is a fact that in the Master General of Ordnance Branch,
Army Headquarters, a number of officer’s posts are ‘being created ?

(b) Is it « fact that 21 clerical posts are being abolished in order to

taake provision for the contemplated officers’ posts?

Mr. 0. M. @. Ogilvie: (a) and (b). A scheme for the re-organisation of
the Master General of the Ordnance Branch of Army Headquarters is under
consideration. It does not entail the retrenchment of the civilian minis-

terial establishments mentioned.

INCOME-TAX ON DIVIDENDS PAID BY THE RESERVE BANK AND DEseasmaty

OF ITs PaAYMENT BY MONEY ORDER.

555. *Mr. Sri Prakasa: Will the Honourable the Finance Member

state :

(a) if it is a fact that the small amount of dividend paid by the
Reserve Bank to shareholders. is considerably reduced by the
levy of income-tax at the highest rate and commission neces-

sary to cash the dividend warrants;
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(b) if Government are considering the desirability of enacting sdme
rule or law by which sueh shareholders of the Reserve Bank,

as do not otherwise pay income-tax, oould: be exempted at
the source; and

(¢) if Government propose to consider the desirabilitv of recom-
mending to the Reserve Bank to send the dividends by

money-order instead of by dividend warrants, to such share-
holders as mav so desire?

The Honourable Sir James Grigg: (a) and (b). As I explained in my
reply to starred question No. 409 on 16th February, 1987, a shareholder
whose total income is less than the taxuble minimum ean avoid the taxa-
tion of his dividends at source by obtaining an exemption certificate
under the proviso to sub-section (3) of section 18 of the Indian Income-tax
Act. As regards commission. this is not deducted at source but the col-
lecting bank makes the usual remittance charges when the dividend war-
rant is presented for collection through an outstation bank.

(¢) T understand that at the request of shareholders dividends are sent
by money order to places where there is no bank, treasury or sub-treasury.
The matter is entirely one for the Reserve Bank, and T am not prepared
to take any steps in regard to it.

PERMISSION TO THE SCHEDULE BAXES TO casH THE DIviDEND WARRANT
OF THE RESERVE BANK FREE OF COST.

536. *Mr. Sri Prakasa: \ill the Honourable the Finance Member
gtate :

(n) if the Reserve Bank keeps large amounts ‘of wioney of seheduled
banks without interest; and

(b) if Government propose to recommend to the Reserve Bank the
desirability of allowing the scheduled banks to cash the
dividend warrants of the Reserve Bank free of cost to their
consti'uents, debiting the same to the Reserve: Bagk iteelf?

The Honourable Sir James Grigg: (a) I would invite the attention of
the Honourable Member to the provisions of seection 42 of the Reserve
Dank of Tndia Act, 1934, :

(b) No- This is entirely a matter for the . Reserve Bunk and the
scheduled banks. '

UNSTARRED QUESTIONS AND ANSWERS.
Tarort Duty o MoTorR SPIRITS FROM BURMA.

44. Mr. Brojendra Narayan Chaudhury: \Will the Honoursble the
Finance Mewmber please state : -

(a) the quantity of motor spirits imported into India from Burma in

the vears 1986-37 and 1987-38 (period for which figures are
available); '
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(b) if exeise und import duties were levied on Burma motor spivits
in the vears 1986-37 and 1937-88; and

(¢) if so, the income therefrom?

Mr. A. H. Lloyd: 1 lay on the table two statements containing the
‘information asked for.

Statement showing Imports of Dangerous Petroleumn flashing below 76°F..Petrol Jienzine
and benzol from Burma in 1936-37 and 1937-35.

Quantity
Year. in 000
gallons.
1936-37 . . . . - . . . . 66,124
1937-38 (nine months-April to December) . . . . 49,635

Norte.—1t is probably safe to assume that all, or almost all. these imports conkisted of
‘motor spirit.

Statement shwing Duty collected on Motor Spirit imported into India from Burwa in
1936-37 and 1937-"8.

Gross figures

Year. of duty ir
000 rupees.
1936-37, Excise duty . . . . 4.16.444
1937-38 (ten months-April to January)—
Excise duty . . . . . . . . . 43,53
Import duty . . . . . . . . . 2,20,57

SINpHIS IN THE CustoMs Houske SERVICES.

45. Mr. Lalchand Navalrai: (a) Will the Honourable the Finance
Member be pleased to state the maximum period for which a Collector of
‘Customs can remain at one place ?

(b) Will he please state how many Collectors have been in charge of
‘the Customs Office at Karachi, and how long each has been there during
the past three vears?

(c) Will he please state the number of Madrasis taken in or transferred
to the customs service in Karachi during the last ten vears?

(d) Will he please state why Sindhis were not taken in the places of
Madrasis ?

(e) Willllie please state if any Sindhis have heen taken in the Customs
House Service at Madras?

fif) Is there Aany standing order of the Government ot India that vhe
residents of Sind and of the Punjab and the North-West Frontier are
-eligible for customs service in Karachi? If so, why are others permitted to
be crowded there ?

Mr. A. H. Lloyd: (a) None has been prescribed.

(b) The following officers worked as Collectors of Customs, Karachi
-during the past three years:

1. Mr. F. Buckney, up to 8rd April 1936.
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. Mr N. R. Pillai, I.C.8., from 4th April 1936 to 6th October 1936.
Mr. D. F. Keegan from Tth October 1936 to 3rd November 1936.
Mr. F. J. Karaka from 4th November 1936 to 14th February 1937.
Mr. 8. C. Satyawadi from 15th February 1937 to 2nd August 193%.

. P. N. Chandavarkar from 3rd August 1937 to 15th December

- PR
2

Mr. 8. N. Gupta, 1.C.8., from 16th December 1937 onwards. -

(¢) The information available with the Government of India goes back
to June 1985, since which time no Madrasis have been appointed to service
in the Karachi Custom House- This being so, the Government of India
do not consider that any ndvantage is likely to be gained by examining the
facts relating to earlier appointments. The answer just given does not
relate to officers of the Imperial Customs Service, who are liable to serve

in any part in India and whose postings are arranged solely with regard
to administrative convenience.

(d) Does not arise.
(e) To the best of the Government’s knowledge and belief. one.

(f) For purposes of recruitment the provinces allotted to the
Custom House are Sind, Delhi, Punjab,
Merwara and British Baluchistan. The
latter part of the question is not admitted.

Karachi
North-West Frontier, Ajmer-
implieation contained in the

MOTION FOR ADJOURNMENT.

ExrursioN oF THE SoN oF Han Agsar Aur Kuwan, M.L.A.
WAZIRISTAN AGENCY.

Mr. President (The Honourable Sir Abdur Rahim): I have received
notice of a motion for adjourning the business of the House from Mr.
Abdul Qaiyum. He wishes to discuss a definite matter of urgent public
importance of recent occurrence, namely, ‘‘the arbitrary expulsion of the
son of Haji Akbar Ali Khan, M.L.A., Frontier Province, from North
Waziristan Agency for alleged political activities’””. I do not know
whether the Honourable Member is aware that he has got to obtain the

consent of the Governor General under Rule 12B read with Rule 23B.
Has he done it?

. FROM NORTH

Mr. Abdul Qaiyum (North-West Frontier Province: General): Under
those rules it is not necessary to obtain the consent of the Governor
General . . . . ..

Mr. President (The Honourable Sir Abdur Rahim): That is your
opinion. Tt is perfectly clear that the Honourable Member cannot move
this motion of adjournment without the previous consent of the Governor
General because it relates to a tribal area.

Mr. Abdul Qaiyum: But the Governor General may overrule it.
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Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member will read the rules, he will find that the motion can be moved
only with the consent of the Governor General. o

Mr. Abdul Qaiyum: Sir, the rules are becoming more and more

cowplicated every day and it is becoming very difficult for us to follow
the intricacies of various rules.

Mr. President (The Honourable Sir Abdur Rahim): I am sorry if the
Honourable Member finds the rules to be complicated but I have got to
work them. If the consent of the Governor General has not been

obtained to the moving of this motion. it has to be disallowed. It is
disallowed.

ELECTION OF MEMBERS TO THE PUBLIC ACCOUNTS
COMMITTEE.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform

the Assembly that the following Members have been elected to the Com-
mittee on Public Accounts, namely:

Mr. Umar Aly Shah.

Mr. B. Das.

. Birdar Jogendra Singh.

Prof. N. G. Ranga.

Mr. 8. Satyamurti.

Bhai Parma Nand.

Captain Sardar Sir Sher Muhammad Khan.
. Mr. J. Ramsay Scott.

® ;TP

ELECTION OF THE STANDING COMMITTEE FOR THE LABOUR
DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): I have also to
inform the Assembly that upto 12 noon on Friday, the 25th February,
1938, the time fixed for receiving nominations for the Standing Committee
for the Labour Department only three nominations were received. As the
number of candidates is cqual to the number of vacancies, I declare Mr.

T. Chapman-Mortimer, Pandit Krishna Kant Malaviva and Mr. N. M.
Joshi to be duly elected.

THE SIND SALT LAW AMENDMENT BILL.

Mr. A. H. Lloyd (Government of India: Nominated Official): Sir, I
move for leave to introduce a Bill to amend the law relating to salt as

at present in force in Sind.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That leave be granted to introduce a Bill to amend the law relating to salt as at
present in force in Sind.”’
The motion was adopted.

Mr. A. H. Lloyd: Sir, T introduce the Bill.
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Mr. President (The Honourable Sir Abdur Rahim): Further considera-
tion of the Bill to provide for the control of the export of tea from, and
for the control of the extension of the cultivation of tea in, British India,
as reported by the Select Committee.

Mr. Badri Dutt Pande (liohilkund und Kumaon Divisions: XNon-
Muhammadan Rural): Sir, the other day we were discussing the amend-
ment* of my Honourable friend, Mr. Kuladhar Chaliha. That amendment
seeks to provide for a Board of Arbitrators who should hear appeals from
the decisions of the Licensing Committee. One of the points raised was.
abont  expenditure and the other point was about the little
work which the Board will have to do.  Another, point was
raised by the Leader of the House who ought to be well versed with facts
and figures about Bengal. 1 am sorry to say that he opposed the amend-
ment so ably moved by iy Honourable friends from Bengal, Mr. Akhil
Chandra Datta, Mr. Brojendra Narayan Chaudhury and Mr. Kuladhar
Chaliha. If I remember aright, the Honourable the Leader .of the House
said that it was only the long purse which will be able to get justice in
Courts. That was the impression left on my mind. Now, my Honourable
friend is no doubt a very able lawyer, a great statesman and a skilful
debater. But he will go down in history us a great snake charmer and a
lion tamer. When we ask him questions about Federation . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not go on like this. He must confine himself. to the amend-

ment .

Mr. Badri Dutt Pande: About this tribunal, he said that parties must
have bags of money to be able to appeal to this tribunal. When we ask
for justice, he says that the small tea planters have small purses and they
will not be able to defend themselves. Neither they will be able to give
fees to the lawyers. This is like the saying:

“Hamne chaha tha ke Hakim <e karengye phariyad.

Woh bhi kaembakht tera chahneiwaln nilla.

Its translation is:
“T thought I would appeal to the sense of justice of the great man, but he turns
out to be a supporter of those judges.”

That is the underlying meaning. Of course, we know for a fact and we
need not be reminded that the power, prestige, personality and purse ave
the monopolies of those Benches that go to wake political power. But we.
on these Benches, are imbued with Gandhian principles and our motto is

*That after sub-clause (2) of clause 7 of the Bill the following new sub-clause he

ingerted : . L . ]
“(3) If any party is aggrieved by any order of the Licensing Committee under sections
14. 28, 20 30 he shall have the right to refer the case in the prescribed manner to a Board
of Ari)itr’ators consisting of three members one of whom at least shall be an Indian
formed in the following manner : ]
(i) one member to be nominated by the Licensing Committee.
(ti) one member to be nominated by the Government of Assam;
(#ii) one member to be nominated by the Government of Bengal;
and the decision of the Board shall be binding on the Licensing Committee’.”

( 1278 )
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not “honour aud dollar’’, but service Lo the country and that every mun
must get justice, whether he fs rich or poor. That is our ideal. We have
no faith in the doings of the Executive and things settled at tea parties or
cocktail parties that are abundantly being given these duys. We have no
faith in them and as regards the shaking of our fuith there is an article
which says why we should not go to Delhi for justice, not written by
Indians but by Richard Freund on The Shamn Majesty of New Delhi™
published by the Spectator of London.

Mr. President (The Honourable Sir Abdur Rahim):

Doeg that artiele
speak of the tea planters?

Mr. Badri Dutt Pande: XNo, about justice in Delhi.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better confine himself to the amendment.

Mr. Badri Dutt Pande: e say we have no faith in these arbitrators

I am referring to these judges in the light of the article written by Mr
Yichard Freund.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must speak to the amendment which refers to arbitrators.

Mr. Badri Dutt Pande: \'e are now discussing Board of Arbitration

and 1 say that the bureaucracy should not be on the Board of Arbitration.
We should have an independent. tribunal. He says:

“Going from office tu office, one is struck with the appalling lack of ordinary
human feeling. In the higher regions of the Central Government, all the virtues which
Enclishmen and Fnelishwomen nossess ~t hame seem to turn like milk. They hecome

narrow-minded stuck up, and stiff with formality. It used to be said that the
civilian makes up in efficiency what he lacks in grace.”

Mr, President (The Honourable Sir Abdur Rahim): The Hongurable
AMember must use his own arguments.

Mr. Badri Dutt Pande: The Honourable Secretary in charge of this.

Bill says that appeals are made to the Governor General. T am saying that
such appeals are no good.

Mr. President (The Honourable Sir Abdur Rahim): But the Honour-

able Member must not go on reading other people’s arguments. He must
1se h\iS awn ."lrgumellt&

Mr. Badri Dutt Pande: When their mind is prejudiced against us. we
do not want such arbitrators. That is my line of argument. T am refer-
ting casually whv we should not want the arbitration orders of these
officials and secretaries, who reallv decide tea appeals.

Now, Sir, T shall refer to the report of the sub-committee in London.
Dealing with the right of appeal. that sub-committee’s report sayvs:

“Anv estate which is dissatisficd with the der'isinp of the Licensing Committer
under either of the two preceding clanses may appeal. within two months of the date of
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[Mr. Badri Dutt Pande. ) HES

such decision, to the Appeal Board from whosc decision an appeal will lie to the
‘Governor General in Council. The fee to be lodged with the Licensing Committee b
-an estate desirous of appealing against the decision of the Licemsing Committee shafl
be RBs. 240 which shall be non-returnable. ~

An estate which is dissatisfied with the decision of the Licensing Committee i
respect of the assessment of its young areas may appeal within two months of the date
-of such decision to the Appeal Board on the same conditions as those above mentioned.”

Now, Bir, the remarks of the sub-committee could well have been
written by one of the Congress Members. Regarding right of appeal the
sub-committee says:

‘‘The Joint sub-committee consider that, in the event of claimants being dis-
satisfied with the ruling of the Licensing Committee in respect of their claims they
should have a right of appeal therefrom. 1t is the opinion of the Joint sub-committee
that this right to state a case either in person or by Counsel will facilitate and help to
create a better atmosphere than exists at present owing to the feeling that there is, in

ractice, no actual right of appeal against the decisions of the Licensing Committee.
nder the Indian Tea Control Act, 1933, no such right of appeal is provided for.
Section 7 of the Act gives the Governor General in Council a power of control over all
-acts of the Licensing Committee and the Joint sub-committee understand that it is
under this power that today it has been customary for a special department of the
“Government of India to deal with appeals from the orders of the Licensing Committee.’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is quite irrclevant. If he has not got anything inore relevant to
‘say, he must give other Honourable Members a chance to discuss the
‘matter.

Mr. Badri Dutt Pande: I want to make the point. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is talking on all sorts of things. The Honourable Member should
not go on wandering aimlessly and quoting at lerigth from other documents.
‘These quotations have no bearing on the point at issue.

Mr. Badri Dutt Pande: As regards the costs this is what the Joint
sub-committee says:

““The Joint sub-committee wish to point out that apart from the fee of Rs. 240
:any costs incurred by an appellant in attending or being represented before the Appeal
Board wi'l require to be borne by the appellant.”

So the appellants themselves will -have to bear the cost and not the
‘Government, as the House may think.

Now, as regards the number of appeals to be heard. I think the informa-
tion given is not complete or up to the mark. I am told that about one
hundred appeals from the Kangra Valley are still pending, and they have
not received any reply. I have received ancther letter from the Rambagh
tea estate in Dehra Dun in which the writer says:

“I am being denied export rights from the Licensing Committee for the last four
years although I have been applying everv year. The garden has been manufacturing
tea for the last 40 years including the basic years 1920-32. T have been keeping regular
accounts and crop figures but the Licensing Committer does not hear all this and is
rejecting my appeal simvly because I cannot produce accounts for those basic years.
Now I request you to take up the case of this garden also when the Tea Control Bill
.comes into the Assembly. For the small gardens there is no one to represent us and
.our difficulties are great.”

That is what they write, and I think about one hundred appeals are
still to be heard here. So there is enough work for the Court and the
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-expenses will be borne by them and they cannot go to Delhi or to Caleutta
or to other places for it is very expensive. So my suggestion is that there
will be one session of about two or three months. One session should be
held in Calcutta, another in Madras and another in Kangra. For these
three sessions for about three months only an arbitration court may be re-
quired and I think there are other suggestions also. At least there should be
a reference to the High Court or there should be an arbitration board or they
should be free to appeal to the Governor Genperal if they like or to the High
Court or to any other Court in whom they have confidence. Sir, I support
the motion.

Mr. Kuladhar Chaliha (Assam Valley: Non-Muhammadan): Sir, I beg
leave to withdraw the motion.

The amendment was, by leave of the Assembly, withdrawn.

Mr, K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadsan
Rural): Sir, I beg to move:

“That in sub-clause (2) of clause 7 of the Bill before the words ‘the Central Govern-
‘ment’ the word ‘either’ and after the said words the words ‘or the High Court of the
Province within which the tea estate is situated’ be inserted.”

I understand this is acceptable to all sections of the House. Sir, T
move.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in sub-clause (2) of clause 7 of the Bill before the words ‘the Central Govern-
ment’ the word ‘either’ and after the said words the words ‘or the High Court of the
Province within which the tea estate is situated’ be inserted.’

Mr, H. Dow (Commerce Secretary): Sir, I am prepared to accept that
on behalf of Government.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (£) of clause 7 of the Bill before the words ‘the Central Govern-
men"! the word ‘either’ and after the said words the words ‘or the High Court of the
Province within which the tea estate is situated’ be inserted.’

The motion was adopted.

Mr. M. Ananthasayanam Ayyangar (Madras Ceded Districts and
Chittoor : Non-Muhammadan Rursal): Sir, I beg to move:

“That to sub-clause (2) of clause 7 of the Bill the following provisc be added :

‘Provided that an appeal preferred to the Central Government or the High Court
shall debar an appeal against the same order to the other'.”

This is to make it clear that an agerieved party shall not have two
fippeals against the same order, one to the Central Government and the
cther te the High Court.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :

“That to sub-clanse (2) of clause 7 of the Bill the following proviso be added :

‘Provided that an appeal preferred to the Central Government or the High Coart
shall debar an appeal against the same order to the other’.”

~ Mr. H. Dow: S_ir. T am prepared to accept the substance of that but
1 propose an alteration in wording, so that the proviso will read :

‘Provided that an appeal shall not li i
Goverovided that Hig; p(?: nr:." lie against the same order both to the Central

o
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Mr. M. Ananthasayanam Ayyangar: Sir, I have no objection.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I think the form of the original proviso is the better-

one. What it says is that an appeal once preferred to one or other of the-
authorities bars an appeals to the other.

Mr. H. Dow: I thought the last three words went rather awkwardly.
Tt was to avoid that that I made the suggestion.

Mr. M, Ananthasayanam Ayyangar: 1 took it from the Criminal Pro--
cedure Code where an appeal to the Collector. . . .

Mr, President (The Honourable Sir Abdur Rahim): Has the Honour--
able Member got the language of the Criminal Proeedure Code?

Mr. Bhulabhaj J. Desai: There is no difficulty here. It simply says-

that an appeal to one shall bar an appeal against the same order to the
other.

Mr. H. Dow: Sir, on a matter of this kind T am not prepared to back

my opinion against that of the Leader of the Opposition, supported by the
Criminal Procedure Code.

Mr. M. Ananthasayanam Ayyangar: For the word ‘‘debar’ in the origi-
nal amendment the word ‘‘bar’” mav be substituted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That to sub-clause (2) of clause 7 of the Bill the following provisc be added :

‘Provided that an appeal preferred to the Central Government or the High Court
shall bar an appeal against the same order to the other’.”

The motion was adopted.

Mr. M. Ananthasayanam Ayyangar: Sir, I move:

dd“‘ghat after sub-clause (8) of clause 7 of the Bill the following new sub-clause be-
added :

‘(4) Every registered owner of a tea estate shall be entitled to inspect the records
of the Committee and on payment of the prescribed fee shall also be entitled to obtain-
copies of any proceedings or orders of the Committee’.”

Many estates during past years had made applications to the Com-
mittee for registration or for being allowed quota, but manv of the smaller
estates were denied any quota. No doubt in the amended Bill as it has
emerged from the Select Committee it has been prescribed that every tea
estate shall be entitled to a quota provided the application is made to the
Governor General in Council within one year, and it is forwarded by the
Governor General in Council to the Committee, except in cases where
those tea estates had already obtained or had been allowed a quota. To-
that extent no doubt the difficulty is obviated: but there are many matters
which an ordinary tea estate owner would like to see from the records of
the Committee. as-for instance. whether the quotas have been allotted
properly, whethet the allocation has been properlw done or not, whether he
‘s entitled to something more—these will be available only in the records
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of the Committee. He is one of the contributories to the Committee and
be is the person who is directly interested in seeing that the Commltbge,
which has been orgamsed and brought into existence by the collective
representation of all these members. maintains records properly and that
1ts proceedings are done with impartiality. I need only quote the analogy
of the shareholders of a company who have a right under the Indian
Companies Act to look into the proceedings for the purpose of an inspee-
tion. Of course, when it comes to the question of getting copies, it should
uot be done merely for the asking, because it involves expenditure; for
eopies they must pay; and rules may be framed under the rule-making
power vested in the Governor General; so also in this Bill rules may be
framed prescribing particular fees at so much for so many words—six or
four annas for 360 words or so. On the analogy I have mentioned, every
tea estate owner who is primarily interested in obtaining his quota is inte-

rested in the Committee’s proceedings and must be entitled to look mto
the records of the Committee. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

dd‘"é[l‘hat after sub-clause (3) of clause 7 of the Bill the following new sub-clause be
added : '

‘(4) Every registered owner of a tea estate shall be entitled to inspect the records
of the Committee and on payment of the prescribed fee shall aleo he entitled to obtain
copies of any proceedings or orders of the Commiitee’.”

Mr. P, J. Grifiths (Assam: European): Sir, I fully agree that any
registered owner ought to be entitled to see those portions of the Commit-
tee’s records which are of direct interest to him, but I cannct agree thak
one registered owner should be entitled to see to an unlimited extent ihe
records relating to some other owner. Suppose, for example, I am an
owner and I have a quota of 5,000 lbs. TUp to the middle of the year I
may have used up 2,000 lbs. of the quota and have 3,000 lbs. still in hand.
T do not feel myself that anybody else ought to be entitled to come along
and find out exactly how much of the quota I have still in hand unused:
that is purely a matter between me and the Committee. I would, there-
fore, suggest to the Honourable the Mover that he should withdraw his
amendment and, instead, that he might request the Government to issue
executive instructions to the Licensing Committee to the effect that every
person should be allowed to see those portions of the record which con-
cern his own particular case. 1 would suggest to him :hat he tkould
rather consider that course of action instead of pressing his amendment.

Mr. M. Ananthasayanam Ayyangar: What about copies?
Mr. P. J. Grifiths: T have no objection to copies at all.

Mr. E. Santhanam: Sir, I am unable to accept the argument of the
Honourable Member that a registered holder has got a right %o inepect
only his own records, because the whole plan is a co-operative plan. What
is done by one member affects every other member. Tf one member
i given a larger quota, it affects the quotas of other members snd every
member becomes responsible for the better administration of the entire
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[Mr. K. Santhanam.]

quota system; and, therefors, I do not see why this Licensing Comrnit-
tee which is asked to act under definite rules and instructions shculd
object to anybody inspecting che records. I say even a member of the
public should be entitled, because it is the public which is giving these
powers under the law. Just as the records of a sub-registrar’s office, or
of any Court, are open, this Committee also must be prepared for public
inspection: I do not see why anybody should waste his time in going and
inspecting these records: it is only if there is fraud that anyone nced be
afraid of inspection. I suggest that this amendment should be accepted
without any difficulty whatsoever and I do not see how it will interfere
with the work of the Committee.

Mr. H. Dow: Sir, the last speakef spoke in favour of the general public
being allowed to inspect the records. . . . .

Mr. K. Santhanam: I did not support it, but I only used it as an
argument for saying that there should be inspection.

Mr. H. Dow: But if he will look at the wording of the amendment,
he will find it is limited to registered owners. The main objection Gov-
ernment have to accepting an amendment of this kind is on account of
its generality, which has been pointed out by Mr. Griffiths. There is
also & minor objection, that it speaks of a ‘‘registerad owner''; and al-
though I understand the term, and it is used by the Committee and is
understood by them, there is no reference to a “‘registered owner’’ sny-
where in this Act. It would entail other consequential alterations. I
am quite ready, if it will suit the Honourable Member and if he will
withdraw this amendment, to give an undertaking that Government will
issue, under section 23 of the Act, instructions to the Committee that
any registered owner is to be allowed to see such parts of the records
as concerns him. This undertaking will not be construed in any narrow
sense, as only meaning matters relating to his own quota, but it will
naturally include any matters of a general kind which affect him. There
are, as 1 think the Honourable Member will realise, a certain number
of matters dealt with by the Committee which do not interest, cr should
not legitimately interest every individual owner. But with reference to
such things as do concern him, I have no objection to let him see the
records and to provide him copies of the records on the prescribed pay-
ment. If that assurance will content the Honourable Member I would
suggest, that he might withdraw his amendment.

Mr. M. Ananthasayanam Ayyangar: Sir, may I suggest to the Honour-
able Member in charge of the Bill if he will consider the amendment in
the following form:-—

“(§) Bubject to rules framed under this Act, every owner of a tea estate to whom a
quota is allotted shall be entitled to inspect the records’’ etc., (as in the printed
amendment).

Mr., H. Dow: Sir, T should have no objection to accept the amend-
ment with that alteration.
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Mr. M. Ananthasayanam Ayyangar: Sir, I move it.

. Mr, President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That after sub-clause (3) of clause 7 of the Bill the following new sub-clause be
added :

‘(4) Subject to rules framed under this Act. every owner of a tea estate to whom a
quota is allotted shall be entitled to inspect the records of the Committee and on,
payment of the prescribed fee shall also be entitled to obtain copies of any proceedings

or orders of the Committee’.

Dr. Sir Zianddin Ahmad (United Provinces Southern Divisions: Muham- -
madan Rural): May I just say a few words? We are not a Select Com-
mittee and the rules do not provide that the whole House may be resolved
into Select Committee as it is done in Parliament. We have got a defi--
nite amendment before us. .

Mr. Pregident (The Honourable Sir Abdur Rahim): That is a point of
order; and T hold that an amendment like this is perfectly in order.

Dr. Sir Ziauddin Ahmad: Sir, we have already got an amendment—=
definite amendment before us c¢n the paper. .

Mr President (The Honourable Sir Abdur Rahim): I have given my
ruling. It is a point of order, I take it, that the Honourable Member is
raising. On an smendment like this, the words proposed are perfectly
in order. :

Dr. Sir Ziauddin Ahmad: But, Sir, it bas been réplaced by a new
minendment, and that cannot be allowed. . . . .

Mr. President (The Honourable Sir Abdur Rahim): I have aiready
given my ruling. It takes the place of No. 28. The Honourable Member
can speak either for or against it.

The question is:
ndd‘eg‘hat after sub-clause (3) of clause 7 of the Bill the following new sub-clause be

‘(4) Subject to rules framed under this Act. every owner of a tea estate tlo_l\zhom a
quota is allotted shall be entitled to inspect the records of the Committee and on
payment of the prescribed fee shall also be entitled to obtain copies of any proceedings
or orders of the Committee’.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 7, as amended, stand part of the Bill.”

The motion was adopted.
Clause 7, as amended, was added to the Bill.

Mr. Brojendra Narayan Chaudhury (Surma Valley cum Shillong: Non-
Muhammadan): Sir, I move:

“That to sub-clause (I) of clause 8 of the Bill the words ‘and shall also publish a
summary of the accounts along with the annual report’ be added at'the end.”
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[Mr. Brojendra Narayan Chaudhury.]

Sir, in the BSelect Committee we have in this clause providad for
publication of the Annual Report, and the object of this amendment is
to give utility to the report by publishing a summary of the accounts,
and I feel that if this amendment is accepted the Repori will Le more
illuminating. I hope the Government will acecept it.

Mr. H. Dow: I accept the amendment, Sir. *

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That to sub-clause (1) of clause 8 of the Bill the words ‘and shall alsd publish a
summary of the accounts along with the annual report’ be added at the end.

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 8, as amended. stand part of the Bill."”
The motion was adopted.

Clause 8, as amended, was added to the Bill.
Clause 9 was added to the Bill.

Maulvi Abdur Rasheed Ohaudhury (Assam: Mubammadsn): Sir, I
move:

““That sub-clause (d) of clause 10 of the Bill be omitted and the subsequent sub-
clauses be re-lettered accordingly.”

I hope the Government will accept this amendment as it is only
consequential.

Mr. H. Dow: This is a consequential amendment, Sir, and I accept it.

My, President (The Honourable Sir Abdur Rahim): The question is:

“That sub-clause (4) of clause 10 of the Bill be omitted and the subsequent sub-
clauses be re-lettered accordingly.”

The motion was adopted.

Mr. M. Ananthasayanam Ayyangar: Sir, I move:

“‘That to sub-clause (c) of clause 10 of the Bill the following be added at the end :
‘and fixing scales of pay for its establishment’.”

Rules can be framed by the Central Government providing for estab-
lishment and maintenance, and by this amendment I want that they
should also fix a schedule of grades of salaries for its establishment.

Mr. President (The Honourable Sir Abdur Rahiin). Apiendment
moved:

““That to sub-clause (c) of clause 10 of the Bill the following be added at the end :
‘and fixing scales of pay for its establishment’.”’

Mr. H. Dow: I would like to point out, first of all, that sub-clause ({)
of clause 6 of the Bill, which we have already passed, provides for the
regulation of the grant of pay to officers of the Committee. Secondly, as
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-regards the fixing of the scales of pay, T am not prepared to accept it. I
‘imagine the Commitéee would ‘not find that a scale of pay was in all cases
necessary. There may be many officers remunerated by fixed sularies.
This amendment would seem to imply that every officer emploved under
the Committee must be given a scale of pay, and I don’t think that the
:amendment ought to be passed.

Mr, M. Ananthasayardam Ayyangar: Sir, if really this is covired oy
-sub-clause (f) of clause 6 which we have already passed, this is redundant,
but as sub-clause (f) reads I thought that it referred to conditions of service
and not to salaries. If that is also covered, then this amendment is not
necessary.

Mr. President (The Honourable Sir Abdur Rahim): The ffonuorable
.Member is making another speech.

Mr. M. Ananthasayanam Ayyangar: No, Sir.

"Mr. K. Santhanam: Sir, I support the amendment moved by my
iriend, Mr. Ayyangar. The Central Government shall have the right to
fix the pay of establishment of the Licensing Committee. If ro yrovi-
sion is made here, it will mean that the Committee itself will be free
to fix such- salaries as it pleases. 'What we want is that the Central
Government itself should fix the scales, so that this House might be aware
-of them.

Mr. H. Dow: As the Honourable Member should be aware, under sub-
section (2) of section 6 even the bye-laws require the previous sanction
of the Central Government, and therefore, the point he is now msking
hardly arises.

Mr, K. Santhanam: Yes, I agree.

Mr, M. Ananthasayanam Ayyangar: 1 beg leave of the House to with-
draw my amendment.

Mr, President (The Honourable Sir Abdur Rahim): Has the Ficnour-
able Member the leave of the House to withdraw his amendment?

Several Honourable Members: Yes.

The wmendment was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 10, as amended, stand part of the Bill.”
The motion was adopted.

Clause 10, as amended, was added to the Bill.

Maulvi Abdur Rasheed Chaudhury: I move, Sir:

“That sub-clause (b) of clause 11 of the Bill be omitted and the subsequent sub-
~clauses be re-lettered accordingly.”
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The object of this amendment is to secure uniformity of practice. The-
Joint Sub-Committee said: '

“Such teas when exported from India ave, at present, outside the scope of the:
scheme. In the case of Ceylon ships’ stores and teas exported by parcel post are
required to be licensed and are debited to the quota. In the Netherlands East Indies
exports by parcel post have to be licensed but not ships’ stores.

The Joint Sub-Committee recommend that an attempt should be made to’ secure
uniformity of practice in the matter and they suggest that teas exported as ships'
stores and teas exported by parcel post should require to be licensed in all cases.”

I think it is not a controversial point and I hope the Government will:
accept if.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved.

““That sub-clause (b) of clause 11 of the Bill be omitted and the subsequent sub-
clauses be re-lettered accordingly.”

Mr. H. Dow: This is an amendment which Government must oppose,
mainly on grounds of administrative inconvenience. The cffect of leuving
the clause in is a certain slight increase in the quota which is allotied
to India, and if the amendment moved by my Honourable friend is
carried, it would mean a slight additional amount of restriction; but it
is on the ground of administrative inconvenience that Government oppose
this. It would mean that every ounce of tea, carried by a ship going on
the shortest journey in the coastal trade, would have to be taken account
of. This would involve a tremendous ampunt of detailed work thmown
on customs officers with very little practical result. In so far as there
was any practical result, it would mean decreasing the quota which India
obtains, under this Agreement. I, therefore, oppose the amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That sub-clause (b) of clause 11 of the Bill be omitted and the subsequent sub-
clauses be re-lettered accordingly.”

The motion was negatived.
Clause 11 was added to the Bill.
Clauses 12 to 22, both inclusive, were added to the Bill.

Mr. Brojendra Narayan Ohaudhury: I beg to move:

“That after clause 22 of the Bill the following new clause be imserted :

‘22A. (1) The four members of the international Committee allotted to the Tea-
Growers of India under the international agreement shall be nominated
in the following manmer :

{a) two members shall be nominated by the Indian Tea Association, Calcutta;

(6) one member shall be nominated by the United Planters’ Association of
Southern India; and

(¢) one member shall be nominated by the representatives of the Indian Tea.
Growers on the Licensing Committee, acting together.

(2) If any suthority or body fails to make the nomination mentioned in this:
secticn within a reasonable time or if a member of the international-
Committee representing the Tea Growers of India dies.' resigns or
incapable of acting, the provisions of sub-sections () and (#) of section &
of this Act, so far as may be, shall apply’.”
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Mr. ¥. E. James (Madras: European): I am afraid I must rise to a
point of order at this stage. I want to suggest to you that this amend--
ment is entirely outside the scope of the Bill. The amendment seeks to-
alter the constitution of the International Committee. The International
Committee is not a Committee which is set up by the Government of
India, nor is it one which is set wp by the Government of India with
other Governments. It is a Committee set up in pursuance of on inter--
national agreement which has been arrived at between the producers or
the tea growers of the various countries concerned, and the only body
that can alter the constitution of the International Committee is, I sub--
mit, the International Committee itself. It is not within the power of
this Legislature to alter the composition of the International Commitiee.
If I might draw vour attention to the Preamble to this Bill, iou will sce-
that it reads:

‘“Whereas it is expedient. for the purpose of implementing the agreement which the-
Central Government has entered inio with the Governments of Ceylon and the
Netherlands Indies to give effect to the provisions of the International Agreement made
between associations representing the tea growers of India, Ceylon and the Netherlands
Indies. to provide for. etc., ctc.”.

That Agreement is an agreement which was arrived at and which is
now being implemented, but part of the terms of that Agreement, or
rather part of the annexure to the agreement provides for the composition
of the International Committee.

Mr. President (The Honourable Sir Abdur Rahim): Have I got that
among the papers here?

Mr. F. E. James: I have got 2 copv of the International Agreement.
which is between the producers concerned, and in it there is a definition
of the Committee as ‘‘the International Committee’’. In the Annexe to
that Agreement there is a description of the composition of the Interna-
tional Committee itself. I submit that it is not possible for us in this
House to alter the composition of such a Committee.

Mr. President (The Honourable Sir Abdur Rahim): Does it lay down:
how the Committee is to he constituted ?

Mr. F. E. James: It is laid down in the Annexe to this Agreement how
the Committee is to be constituted. The constitution of this Committee
finally rests with the associations which represent the tea growing interests:
in the countries concerned. I submit, therefore, that mnot only is this
pgrtacular amendment outside the scope of this Biil, but that it is not
within the competence of this Legislature to alter the composition of a.
Committee which has been arrived at internationally in thig 1.anner.

M:. President (The Honourable Sir Abdur Rahim): What is the rcfer-
ence that the Honourable Member gave?

Mr. F. E. James: I think you will find it on page 6 of the document
which you hold in your hand. Annexe A contains a description of. the
composition of the International Committee.
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Mr. Akhil Chandra Datta (Chittagong and Rajshehi Divisions: Non-
Mubammadan Rural): Who are to appoint the members. It does not
affect the composition.

Mr, ¥. E. James: May I draw your attention to one more point. If
you will look in Annexe A, on page 9, the last section, section 15 refers
to the alterations in the composition.

Mr. President (The Honourable Sir Abdur Rahim): Would you mind
reading it?

Mr. F. E. James: It reads:

‘““None of the foregoing provisions of this Annexe shall be revoked or amended
except with the unanimous vote of the Committee and with the approval of the
“Governments of the producing countries.”’

My point is this, that no one can alter the composition of this Com-
mittee except the Committee itself, subject ultimately to the approval
of the Governments concerned.

Mr. Brojendra Narayan Chaudhury: 1 rely on the same document as
that relied on by Mr. James. I draw your attention to the Preamble.
This Bill is for the purpose of implementing the Agreement. The
Agreement here, though it is a formal agreement between the three
Governments, is really identical with the agreement entered into by the
trade; and in the annexure to that agreement in article 1(a) we find
that four members are to represent India on the International Committee.
This agreement does not say how the four members shall be divided
between different Indian interests, European and Indian, Northern India
and Southern India, and my amendment seeks to allot four members
between the different groups.

Mr. H. Dow: Sir, I can perhaps help the House to see the facts more
-clearly. The difficulty, I think, has arisen from the fact that there are
twe agreements both of which are being loosely referred to as the Inter-
national Agreement. This document is an agreement between the tea
interests of various countries. It is not the work of a Committee which
is set up by or under the International Agreement of Governments under
which we are legislating now.

Mr, President (The Honourable Sir Abdur Rahim): You are referring
to the agreement of the 18th November, 1938?

Mr, H. Dow: Yes, Sir. This legislation is being undertaken as the
result of an International Agreement between the three Governments
to implement certain things in this agreement: but this agreement itself
is simply an agreement between private interests, in which Governments
are not represented. It seems clear fo me that one Government cannot
legislate to alter the constitution of this particular committee.

Mr. Akhil Chandra Datta: Does it alter the constitution?

Mr, 3.'Dow: Clause 15 in Annexe A makes it clear that the constitu-
#on of this committee can be altered only by the committee itself.
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Mr. President (The Honourable Sir Abdur Rahim): Do you mean how
the members are to be appointed to the committee?

Mr, H. Dow: It is not an agreement in which the Government is at
all concerned ?

Mr, President (The Honourable Sir Abdur Rahim): This agreement
provides for a certain number of members of the committee representing
different growers of a particular country, that is, India, Ceylon and the
Netherlands.  Clause 15 in Annexe A says: None of the foregoing pro-
visions of this Annexe shall be revoked or amended except by the
unanimous vote of the committee and with the approval of the Govern-
ments of the producing countries, but I understand the argument on the
cther side is that amendment No. 86 does not purport to add to the
members of the committee but it only wants to lay down the procedure
as to how that committee is to be constituted. T do not see that it is
necessarily in conflict.

Mr. H. Dow: 1 would point out that clause (¢) of the ainendment
says: one member shall be nominated Dby the representatives of the
Indian Tea Growers on the Licensing Committee. This has nothing to do
with any of the parties to the agreement. In this agreement, there are only
two associations concerned with India; one of them is the Indian Tea
Association, and the other is the TUnited Planters’ Association. The
agreement is simply an agreement between these various private associa-
tions, and I do not see how we can provide for the insertion in an agree-
ment between private associations of a representative of another associa-
tion which has nothing to do with this agreement.

Mr. Brojendra Narayan Chaudhury: Mr. Dow has admitted before in
this House that this is an agreement between the trade and that every
word of it has been accepted by the three Governments by means of
correspondence. I challenge the Honourable Member to produce the agree-
ment between the three countries.

Mr. President (The Honourable Sir Abdur Rahim): Which are the
different associations which have entered into an agreement?

Mr, F. E. James: May I be allowed to point out, Sir. that if you
look at the first page of the Agreement, you will find that the agreement
is between the India Tea Association, London, and the South Indian Tea
Association in TLondon, etc. So far as the Indian producers are con-
cerned, the agreement is between the Indian Tea Association, London,
and the South Indian Tea Association in London, and as far as the pro-
ducers of Ceylon are concerned, it is the Ceylon Association. and so on. . . .

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Those people represented thereon these
particular Associations, but the tea growers of India are those who were
represented.

Mr. President (The Honourable Sir Abdur Rshim): T am afraid this
amendment must be ruled out as being not in order. The Bill pro-
vides for the constitution of the Committee as contemplated in the
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agreement between certain Associations vepresenting the Indian Tea
Growers, the Ceylon Tea Growers and the Tea Growers of the Nether-
lands East Indies. What is urged in support of the amendment is that
it is perfectly open to this House to provide for the mamner in which the
four Members to act on the Committee are to be nominated. But, as
pointed out on behalf of the Government, sub-clause (¢) of the amend-
ment provides for one member being nominated by the representatives
of the Indian Tea Growers on the Licensing Committee, acting together.
Now, as regards ‘‘the Indian Tea Growers'’, the first question is if they
have an Association. Even if they have one that again is not an Asso-
oiation which is a party to this agreement, and I must, therefore, hold
that, since the Bill is for the purpose of implementing the agreement
which has been arrived at between the parties mentioned therein, the
amendment is not in order.

Mr. M. Ananthagayanam Ayyangar: On a point of order, Sir, I submit
that the Bill itself is out of order.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can argue that afterwards,

Mr. M. Ananthasayanam Ayyangar: If you will allow me to point out,
Bir, the point is that the Federal Legislature can pass laws only to
implement international agreements entered into by the Federal (Govern-
ment; it is not as if with respect to any agreement entered into by a trade
or industry, we are here competent to pass legislation to implement that.
The agreement must be entered into by the Government of this country.

Mr. President (The Honourable Bir Abdur Rahim): Do you mean to
say that this Legislature is not competent to pass such a law to regulate
the export of tea? This is for the purpose of regulating the export of tea.

Mr. M. Ananthasayanam AYyyangar: The Central (overnment. 1 sub-
mit, has got the right only if there is an international agreement. This
is an agreement only entered into by the trade on one part, and the
Preamble of the Bill is to implement the agreement which the Central
Government has entered into with certain parties, and which has fixed
co much quota for us. Therefore, unless there is an agreement entered
into by the Government of this country, this cannot be done. I am
referring to section 104 of the Act.

Mr. H. pow: Sir, I submit that the Honourable Member is trying to
raise a point of order on which you have already given your ruling.

Voices: No, no.

Mr. President (The Honourable Sir Abdur Rahim): It ought to have
been raised at the consideration stage.

Mr. M. Ananthasayanam Ayyangar: The Honourable Member im
charge of the Government said that this was an agreement entered into
by the Government itself. Then my friend, Mr. Santhanam, put a shor}
notice guestion as to when the agreement was entered into by the Govern-
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Mr, President (The Honourable Sir Abdur Rahim): The Chair wants
to kmow how the Bill is out of order.

Mr. M. Ananthasayanam Ayyangar: For this reason, so far as the
fixing of quota, and the distribution of areas in the provinces in which
tea can be planted are concerned, that is agriculture and land, which are
absolutely provincial subjects.

Mr. President (The Honourable Sir Abdur Rahim): What is the Hon-
vurable Member referring to?

Mr., M. Ananthasayanam Ayyangar: Chapters III and IV of the Bill.
I am also referring to section 108 of the Act, which says:

“The Federal Legislature shall not by reason only of the entry in the Federal
Legislative List relating to the implementing of treaties and agreements with other
countries have power to make any law for any Province except with the previous

consent of the Governor, or for a Federated State except with the previous consent
of the Rauler thereof.”

Then referring to section 108,—

“If it appears to the Legislatures of two or more Provinces to be desirable that any
of the matters enumerated in the Provincial Legislative List should be regulated in
those Provinces by Act of the Federal Legislature, and if resolutions to that effect
are %aased by all the Chambers of those Provincial Legislatures, it shall be lawful for
the Federal Legislature to pass an Act for regulating the matter accordingly . . .”

Now, the matter which I refer to is the subject-matter of Chapter
IIT—control over the extension of tea cultivation in areas in the provinces

Mr. President (The Honourable Sir Abdur Rahim): You say that the
cconsent required has not been obtained?

Mr. M. Ananthasayanam Ayyangar: Resolutions have not been passsd
in the Provincial Legislatures: each Provincial Legislature must move for

a resolution so as to have uniform legislation. I am referring to see-
tion 108.

Mr. President (The Honourable Sir Abdur Rahim): That is a different
matter.

Mr. F. E. James: I understand, Sir, that this point was raised on a
previous occasion and there must be some reference to it in the Debales.

o '.I'g.e Honourable Sir Nripendra Sircar (Law Member): There is a ruling
ready.

Mn M. Ananthasayanam Ayyangar: No, 8ir. It was only on the
‘express atatemt?nt on behalf of the Government that this was an agree-
ment_entered into by the Government itself, and it is only then that
this Legislature has got the jurisdiction. Now, my frisnd says that it
18 an agreement entered into between the interests . . . .

Mr. H. Dow: I did not say anything of the sorb.
Mr. M. Ananthagayanam Ayyangar: Then he answered it by means

o & short notice question. I request you now to refer to the Provincial
List wherein you will find Schedule No. 7, items 20 and 21.
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Mr. H. Dow: The Honourable Member has not yet grasped the facts.
There are two agreements. There is an agreement betwean the Govern-
ments concerned, which is referred to in the Preamble to this Bill, and
there is also an agreement, which we have been diseussing, which is an
agreement between various private bodies representing tea interests.

Mr. M. Ananthasayanam Ayyangar: Is it different from this agree-

ment?
Mr. H. Dow: We are implementing the Government agreement.

Mr., M. Ananthasayanam Ayyangar: Sir, if it is an agreement which
is entered into between different interests, we have no jurisdiction. On
the other hand, if it has been complemented or ratified by the Govern-
ment, then it gets merged into the main agreement on behalf of Govern-
ment.

Mr. President (The Honourable Sir Abdur Rahim): 1 should like to
know from the Leader of the House what happened before.

The Homourable Sir Nripendra Sircar: Sir, this exact point was taken
up before when you were not in the Chair. 8ir Cowas)i JeHangir was
then in the Chair and he gave a ruling and the matter is now closed.
Whether that ruling is right or is wrong, it has been decided. My
own view is that that ruling was quite right.

Mr, President (The Honourable Sir Abdur Rahim): A point of order
has been raised at this stage involving the question whether this Legis-
lature is competent to entertain this proposal for legislation. I under-
stand that this very question was raised when Sir Cowasji Jehsngir was
in the Chair and he ruled that it was competent for this Legislature to
entertain the Bill. I understand that the Bill was consented to by the
Governors concerned and therefore no objection under section 106 can
possibly be valid because it says that if it is one of the matters dealt
with in the Provincial List, the Federal Legislature will have no power
to make any law for the province except with the previous consent of
the Governor. Then, section 103 of the Government of India Act is also
referred to. But this Bill is based on an international agreement arvived
at not only between certain tea growing Associations of India, Ceylon
and the Netherland Indies but also, I understand between certain
Governments. It is perfectly open to the Legislature to refuse to pass a
Bill like this but I do not see how can there be any valid objection to-
s legislation of this character under section 103. Further, no objection,
at any rate, was ever taken and, I understand, no Provincial Government
hes taken any objection, I understand that there is an endorsement on
the Bill which shows that the consent of the Provineial Governments
was obtained.

Mr. M, Asat Ali (Delhi: General): It is not a question of consent:
it is a question of a Resolution being passed by the Provincial Legis-
lature under section 108.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Meombers can get the House to reject the Bill later on or have the Ack
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declared invalid by the Federal Court if it is passed. I hold that the
Legislation proposed is rightly entertained by this Legislature.

Prof. N. G. Rangs (Guntur cum Nellore: Non-Muhammadan Rural):
1 raise another point of order to show that this Bill is out of order.

Mr. President (The Honourable Sir Abdur Rahim): I have held that
the Bill is in order.

Prof. N. G. Ranga: Sir, this Bill is out of order because under section
103 of the Government of India Act the consent of the Provincial Legis-
latures should be expressed by Resolutions . . . . .

Mr, President (The Honourable Sir Abdur Rahim): I have already
referred to section 103 and I have held that it does not apply.

Now, we must go on with the amendments. The question is:
‘“That clause 23 stand part of the Bill.”
The motion was adopted.

Clause 28 was added to the Bill.
Mr. President (The Honourable Sir Abdur Rahim): Clause 24.

Dr. P. N. Banerjea (Calcutta Suburbs: Non.Mubhammadan Urban):
Bir, I move:

“That to clause 24 of the Bill the following be added at the end :

A ‘except the High Court under the provisions of sub-section (2) of section 7 of this
cb."?

This is a consequential amendment and 1 hope it will be accepted.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:
“That to clause 24 of the Bill the following be added at the end :

A t:,a’x,ctal:ut the High Court under the provisions of sub-section (2) of section 7 of this
ct’.

Mr. H. Dow: I accept the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That to clause 24 of the Bill the following be added at the end :

Act',ef,ﬂ’l“ the High Court under the provisions of sub-sectica (2) of ssction 7 of this

Thé motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clanse 24, as amended. stand part of the Bill.”
The motion was adopted.

Clause 24, as amended, was added to the Bill.
Clause 25 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Clause 26.
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Mr. N. M. Joshi (Nominated Non-Official): May I ask for your ruling?
1 want to oppose the whole of this clause 26, I have got an amendment.
But I first want to get rid of this clause hy opposing it. I1f I succeed
in my object, then the amendment will not be moved at all.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can speak against the clause later on. I will first dispose of
the amendments.

Pandit Nilakanths Das (Orissa Division: Non-Muhammadan): 8ir, 1
beg to move:

“That in the proviso to clause 26 of the Bill after the words ‘Provided that this
section shall’ the following be inserted :

‘not a to any area planted with tea for experimental purposes by or with the
pernﬁssiogpt]a;; any rovineiaFl. Government ; but it ul?aell{l’." P )

Sir, this is a simple question. First of all it is not understood ordi-
narily by outsiders why plantation has been stopped practically for Indian
consumption of tea. If tea is nmow grown in two or three provinces in
India, there are other provinces where there may be lands suitable for
planting tea. Provincial Governments in their attempt to develop agri-
culture and industry might try to make experiments in their own pro-
vinces for the growth of tea. I think it is right and proper that their
experimental attempts should not be prevented by this Legislation. I
know that specially in Orissa and the North<West Frontier Province, there
may be lands fit for growing tea. In Orissa there is the Koraput range
and in the North-West Frontier Province there are the hill sides which
are fit for cultivation of tea. At least the Government of those two Pro-
vinces ought to be allowed to make an experiment within the period of
this Act. I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in the proviso to clause 26 of the Bill after the words ‘Provided that this
section shall’ the following be inserted :

‘not apply to snPy area planted with tea for experimental purposes by or with the
permission of any Provincial Government ; but it shall’.”

Mr. H. Dow: Sir, I oppose this amendment. The Honourable Mem-
ber is perhaps forgetting that this, after all, is a Tea Restriction scheme.
Possibly he has been misled by the fact that there is a body called the
Indian Tea Market Expansion Board. If tb: object of this Bill were
to expand the tea industry in India, there would be a great deal to be
said for his amendment. As it is, the total amount by which the area
under tea can be expanded during the whole of the five years of this
Agreement is limited to 4,000 acres. If a considerable quantity of these
4,000 acres is going to be allowed to one province such as Orissa, and 1
would ask you to observe that under this amendment it would be open
to a Local Government to use up the whole 4,000 acres in one province
by simply declaring that this was for experimental purpose, then there
would be no possibility of any expansion of the area elsewhere.

Again, the Honourable Member’s amendment is brought under the
wrong clause. Clause 26 does not deal with the manner in which the
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permissible amount of expansion of tea can be distributed between the
various provinces. The proper clause for moving such an amendment
would have been clause 27, But, as I have pointed out, Government
must oppose this amendment because it would only lead to considerable
injustice being inflicted on other provinces.

Mr. President (The Honourable Sir Abdur Rahim): The question is: .

“That in the proviso to clause 26 of the Bill after the words ‘Provided that this
section shall’ the following be inserted :

‘not apply to any area planted with tea for experimental purposes by or with the
permission of any Provincial Government ; but it shall’.”

The motion was negatived.

Mr. Kuladhar Chaliha: Sir, 1 beg to move:

“That ig the proviso to clause 36 of the Bill for the figures ‘1938" wherever they
occur the figures ‘1933’ be substituted.” .

Sir, the object of this amendment is this. Many an Indian tea estate
was allowed to uproot their tea plants in 1933 and to'replant them after-
wards, yet owing to financial difficulties and other reasons, they did not
find it convenient to replant the uprooted areas, because, they could not
find the necessary funds. By this clause, if we restrict the areas plunted
with tea on the 8lst March, 1938, and no further,  dnd if they are-not
allowed to replant the uprooted areas without the permission of the Licens:
ing Committee, it will cause real hardship to Indian growers. If an
Indian tea grower goes to the Licensing Committee it -would be very . diffi-
cult for him to get the necessary permission and probably he will have
to go through the usual rigmarole processes and in nihety-nine cases out
of hundred, his application will be rejected. As such it would be very
unfair to the small planters if the figures ‘1938’ are allowed to stand in
the clause. The whole object of this Bill is not to extend the area of
cultivation of tea beyond what was planted in 1938. As the House is
aware many tea planters uprooted the tea plants with the object of re-
planting sometime afterwards when better finances were forthéoming, but
their hopes were not fulfilled. Should you on that account restrict the
replanting and add to the discomfort, inconvenience and injury of the
Indian tea growers? If the figures ‘1938’ are retained real hardship will
be caused to them. I hope the Government will support the amendment.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That in the proviso to clause 26 of the Bill for the figures ‘1938’ wherever they
occur the figures ‘1933’ be substituted.”

Mr. P. J. Griffiths: Sir, I must oppose this amendment, not because.
T regard it as of any practical consequence, but merely because it cuts
across what has been laid down in that agreement between -the inter-
national sections of the industry which we are trying to implement in
this House. According to the international agreement between the As-
sociations concerned, everything is based upon the position in 1988. T do
not' propose to discuss at the moment whether there is much difference

D



1298 LEGISLATIVE ASSEMBLY. [1sT Marcr 1938.

[Mr. P. J. Griffiths.]

between the position in 1938 and the position in 1933. If there is, in fact,
no substantial difference between the position in 1933 and the position in
1938, I can see no possible object in the amendment now moved by my
Honourable friend. If on the other hand, there is some substantial diff-
erence between the areas planted in 1933 and those planted now, then
by accepting his amendment we shall be getting a share for ourselves
greater than we are entitled to in the terms of this agreement between
the different sections of the industry and should clearly be infringing the
spirit of that agreement. On these grounds I must oppose the motion.

Mr. Kuladhar Chaliha: Sir, on a point of information, may 1 ask the

Honourable Member whether we are having greater or less area than in
1933?

Mr. P. J. Grifiths: It is greater, but it is governed by the provisions
of the 1938 agreement and not the 1983 agreement.

Mr. Kuladhar Chaliha: Then what will happen to those areas which
‘were uprooted?

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of
argument.

Maulvi Abdur Rasheed Chaudhury: Sir, I support this motion. In
section 35 of the first Control Act there is a provision that so long as that
Act will remain in force, no one shall claim tea in any land which was
not planted beyond the 31st day of March, 1933. That is the basis on
which we are proceeding. There are many estates which uprooted the
trees in 1938 but for want of finances could not plant those areas. Now,
if those areas are to be left out of the garden, the garden will suffer in
many ways. First of all, the total area as reported in 1933 will have
to be changed and the garden crop basis will diminish. 8o I think the
basis on which the last Tea Control Bill started should stand and they
should be allowed to replant the trees which were uprooted in 1933 and
they should not suffer in point of area. That is the reason why I support
the motion. It will be a great injustice if those small estates which up-
rooted their portion in 1933 on the strength of legislation are now de-
barred from planting those areas. I support the motion.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That in the proviso to clause 26 of the Bill for the figures 1838" wherever they
occur the figures ‘1933’ be substituted.”
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The Assembly divided:
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The motion was adopted.
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Kailash Behari Lal, Babn.
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Mangal Singh, Sardar.

Misra, Pandit Shambhu Dayal.

Mudaliar, Mr. C. N. Muthuranga.
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Parma Nand, Bhai.
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Ranga, Prof. N. G.
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Santhanam, Mr. K.

Sham Lal, Mr.

Siddique Ali Khan, Khan 8ahib
Nawab.

Sikandar Ali Choudhury, Maulvi.-

Singh, Mr. Gauri Shankar.

Sinha, Mr. Satya Narayan.

Som, Mr. Suryya Kumar.

Sobedar. Mr. Manu,

Varma, Mr. B. B.

Grigg, The Honourable Sir James.

James, Mr. F. E. *

Kamaluddin Ahmed, Shamsul-Ulema.

Lloyd, Mr. A. H.

Mackeown, Mr. J. A.

Menon, Mr. P. A.

Metcalfe. Sir Aubrey.

Miller, Mr. C. C.

Mody, Sir H. P.

Rahman, Lieut.-Col. M. A.

Scott, Mr. J. Rams;]y.

Sen. Rai Bahadur N. C.

Sircar, The
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Slade, Mr, M.
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Spence, Mr. G. H.

Staig, Mr. B. M.

Stewart, The Honourable Sir Thomae.

Sundaram. Mr. V. 8.

Walker, Mr. G. D.

Honourable Sir

Maulvi Abdur Rasheed Chaudhury: Sir, I move:

“That in part (8) of the proviso to clause 26 of the Bill for the figares ‘1936’ the
figures ‘1831’ be substituted and all the words occurring after the word ‘uprooted’ be

omitted."’

This is merely a consequential amendment on account of the previous

amendment having been adopted.

Mr. H. Dow: Bir, I am prepared to accept this amendment. It is

& consequential amendment on the amendment which has just

carried.

been

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“Th%t in part () of the proviso to clause 26 of the Bill for the figures ‘1836’ the
figures ‘1831' be ‘substituted and all the words occurring after the word ‘uprooted’ be

omitted.”
The motion was adopted.
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Mr, N. M. Joshi: I am not moving this amendment,* Sir, but I am
going to oppose the whole clause after the amendments are put.

Mr, President (The Honourable Sir Abdur Rabim): The question is:
‘‘That clause 26, as amended, stand part of the Bill.”

Mr. N. M. Joghi: Sir, I rise to oppose the passing of clause 26.
This clause prohibits the planting of tea on fresh lands, and I am not in
favour of the Government of India passing legislation prohibiting culti-
vators in this country from cultivating tea or any other thing which they
like to cultivate. I can understand the Government of India passing
legislation for controlling the export of tea, because when we export our
tea it comes into competition with the tea of other countries. If other
countries do not require more tea than can be supplied profitably, I have
no objection to the Government of India placing a control on tea which
is exported. But, Sir, I am opposed to the control and prohibition of
the production of tea in this country. We are not producing énough tea
even for the people of thie country. At present the tea which is avail-
able for consumption in this country is about one quarter of a pound
per individual. Nobody can say that that one quarter of a pound is
over-consumption of tea. S8ir, people in this country require more tea
to be produced. It is true that the people who have invested their
money in the industry say that they cannot sell any more tea in this
country, and the reason why they cannot sell any more tea in this coun-
try is quite obvious to my mind. Tea is sold at such high rates that
the poor people of this country cannot drink tea at those high prices. It
is also necessary, if the production of tea is to be controlled, to.prove
that the production of tea cannot be increased without the tea industry
being made unprofitable. The Government of India have made no in-
quiry at all into this question. There are, of course, figures supplied by
the planters. 1t is to their interest to show that they cannot make
profits, but the Government of India must, in the interests of the con-
sumers of this country, make an inquiry. Whenever an industry has
gone to the Government of India for protection, they have always' insist-
ed upon an inquiry being made to ascertain the actual financial eondition
of the industry, and whether the industry is making a profit or not. In
the case of the tea industry you cannot say that it i8 not making a profit.
The average rate of profit in this industry is about 13 per cent. Who
cun say that it is not making a profit? 0

Then, Sir, the industry has to make out a case that the production is-
carried on on efficient lines. Nobody has shown that the industry is
being conducted on efficient lines. . . . .

Mr. ¥. B. James: Nobody has shown that it is not.

Mr. N. M. Joshi: It is not the business of the Legislature to show
that the industry is conducted on efficient lines; it is the -business of-the
people who come to.the Legislature to show that they are conducting

*That to clause 26 of the Bill the following further proviso he added : _-
‘Provided further that nothing in this clause or in the other clanses in this Chapter
shall apply to the planting of tea intended for consumption in India’.”
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itthe industry on efficient lines. The Government of India have insisted
upon this, that whenever an industry asked for protection, it must make
out a case before a body of expert people. The industry has not made
-out any such case. The real position in this country is, the middlemen
are making the largest amount of profit. It is said that planters generally
get four to five annas a pound, but if yoir go to the market you cannot
_get ordinary tea for anything less than eight annas a pound. Certainly,
the distribution should not cost so much from the producers to the re-
‘tailers. If ordinarily the middlemen have been making a reasonable profit
‘tea could be sold in the Indian market for five annas a pound or even
less. The fact is that the middlemen are allowed to make very large
profits. It is not to the interest of the big organized planters to control
the profits of the middlemen because some of the producers are them-
‘selves middlemen. But, Sir, it is the business of the Legislature to see
that the middlemen can only make reasonable profits. So long as the
investors, the planters and their organisations can make profite they do
not care to produce more tea. Their business is to make profits, not
to supply tea to this country. If they can make profits by reducing and
‘restricting the produetion of tea, thev would prefer it, so much less trouble
for them. If they make a profit of, say, u crore of rupees by producing
only 500 million pounds of tea, why should they take the trouble of
producing 700 million pounds of tea and make the same profit? Tt is not
to their interests at all. The investors, planters and their organi-
‘sations are put to make profit in whatever way they can. Their
main interest is not to supply tea to the country. They, therefore, come
to the Legislature and ask for restriction on the production of tea
so that they can easily make profits, but it is for the Legislature to see
whether the restriction is necessary or not, because the restriction of tea
hits many interests in this country which are more important to the
country than the interests of the planters themselves. The number of
planters, the number of people who invest their money in this industry
is a very small one compared to the number of people who drink tea,
even compared to the number of people who work on the plantations.
Why should the Legislature sacrifice the interests of the people who
drink tea and of the people who work on the tea plantations, in order
that the planters may make essy profits? T am not against their making
profits; by all means let them make a reasonable profit. Let them make
-a reasonable profit in such a way that the interests of the consumers will
mot suffer, that the interests of the people who work on the pluntations
will not suffer.

Mr. M. Ghiasuddin (Punjab: Landholders): What is vour idea of a
reasonable profit?

Mr. N. M. Joshi: By reasonable profit, T mean, let the investors not
make more than one or two per cent. beyond what they can get from
‘Government, securities; we can decide that point by investigation.

But, Sir, I think this control has been against the interests of the
workers also: My Honourable friend, Mr. Gadgil, the other day gave
ﬁfu.rea showing that on account of this control, since 1633, the wages
of workers on the tea plantations have gone down, in some cases they
lose two annas, and in some cases theylose more than one anna. This
-control clearly is not in the interests of the workers. They have suffered
on account of this control; the consumers have suffered on account
of this control, because they could have got tea more cheaply
if there had been no control. Then why should we agree to this control,
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and agree to it without any investigation? Let the planters make out:
a case before an expert body that they cannot produce tea more cheaply
than they are doing, that the profits made by the middlemen are reason-
able, then they can come to the Legislature and the Legislature may
agree. It may be said that they have got some body which makes pro-
manda for more sale of tea. Unfortunately. T do not know what that

v is doing. My own feeling is that, so long as they can make profits
quite easily on account of the control, that Committee which practically
‘consists of the same people will not make serious effort for the sale of
tea. Those who make propaganda are the same people who produce
tea; those who are middlemen -are practically the same people as pro-
duce tea. They have made a combine and that combine is working
against the interests of the people who drink tea and also against those
who work on the plantations. I, therefore, hope that the Assembly will
not accept this clause.

Mr, K. Santhanam: I want to oppose this clause on two grounds.
One is that both the Government Benches and the Furopean Group
who are the sponsors of this measure are never tired of lecturing to us
on free trade. They say that so far as Indian interests are concerned
there must be laissez faire, but when their vested interests are concerned,
they come down to us and say, ‘‘No laissez faire, no free trade; we should
have crop planning; we should have limitation; we should have control.’”
1 want the Government to give us an assurance that the same principle:
will be adopted in the case of cotton, in the case of sugar and other
agricultural commodities in this country. Where our poor peasants are
concerned, they do not want any crop planning, they are willing to let
things go to the dogs and ask us to compete with the world. But when
1t comes to tea they say, ‘“We have invested hundreds of millions, let
us limit the area, and let us have good profits. Let the consumer pay
ir order that the investor may have good profits’.

The second point I want to urge is that on the st April, 1937, the
new Provincial Governments have come into existence. Agriculture and
crop planning are essentially provincial subjects. Today the Central Gov-
ernment is usurping the powers of the Provincial Governments in these
subjects. T am not taking any point of order. or legitimaey or any other
constitutional point, but I am dealing with a substantial matter. This
‘Legislature, which is hardly representative. which is out of date, is called
upon to interfere with the powers of the Provincial Governments. TIf this
matter had been left to the free will of the Provineial Governments, they
might have adopted this control subjeet to limitations. They may say,

"There are lots of poor growers, there are lots of small cultivators. We
are going to give them scope to expand, or right of unlimited expansion,
that every man who has five acres will be allowed to expand to ten acres
and so on. But we do not want to encourage planters with 1,000 or
2,000 or 5,000 acres. We want our small cultivators to prosper’”’. We
are taking away the powers of the popular ministries of the res-
ponsible Governments to do that. It is laid down that for five
years altogether no tea cultivation shall be expanded or it shall be
expanded by only half a per gcent., and even that half per cent.
shall be expanded only at the sweet will of the Licensing Com-
mittee which is preponderatingly a commiltee of big planters. I
have no quarrel with the tea industry. T admit that it is one of the
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big industries. At the same time, Loth those who are in charge of that
industry and the Government of India should see that it is progressively
nationalised. It may be that the Europeans have got 88 per cent. today
end Indians only 12 per cent. But unless an arrangement is come to by
which from 12 per cent. we can go up to 50 or 60 per cent. in the next
ten or 15 years, every help given to the tea industry would, in the long
run, amount to the bolstering up of foreign vested interests, would amount
to a campaign against the freedom of this country. On these two
grounds I oppose this clause.

I doubt very much whether the consent of the Governors which is
alluded to in the Statement of Objects and Reasons was given after the
Congress Ministries came into power. I should like to have an assurance
on that subject; probably this consent was obtained when the interim
Ministries were in being. I do not know. and I would like to have an
sssurance from my Honourable friend. Mr. Dow. According to my cal-
culation there was not sufficient time for the Congress Ministries to con-
sider it. 1 wrote to one of the Ministers of the Madras Government who
said that it was not in his jurisdiction. So. I have not been able to get
certain information. If the consent has not been obtained from the Con-
gress Ministries. I would suggest to the Government that they should
again seek their consent: otherwise. I give a reasonable warning they
might go in for trouble. The Congress Ministries might contest the legi-
‘timacy of this whole proceeding and if they take it to the Federal Court
the whole Bill will go to pieces. As my Honourable friend, Mr. Sri
Prakasa, points out, some new clauses have been interpolated in this Bill
and they would not have got the consent of the Provinecial Governmenta
for these new clauses. I shall leave such matters to be decided between
the Provincial Governments, the Central Government and the Federal
Court, but my objection is more substantial. Unless the Government of
India are willing to say, ‘“We have given up this policy of laissez faire for
Indian interests also. We shall not say that they should face the world
of free competition’’,—unless they are willing to adopt the same prin-
ciples for other Indian commodities, namely, crop planning, regulation
of export, and so on, which more vitally affect our poor peasants, and
unless the European planters hand over their estates in an increasing
measure to the Indian planters,—I am afraid, I cannot support this
clause. It is in that way that they can get stability in this country. If
they want to tighten the hold on the tea estates, I am afraid, they are
going in for trouble. With these few words. I oppose this clause.

Mr. Suryya Kumar Som (Dacea Division: Non-Muhammadan Rural):
This section 26 introduces a most dangerous and vicious principle. By
quite opposite argument Government have up to this time refused to take
any action in regard to the cultivation of jute in Bengal. For the last 20
vears Bengal peasants were producing jute and got a price which did not
even pay for the cost of production and for the last few years in Bengal,

- we have been trying to induce the Giovernment to enact a law to regulate
the production and to fix the lowest price but Government kas come always
with high commercial philosophy that it is interfering with free trade, com-
merce and &ll such things, but here we find the position is quite the reverse.
Here the cultivator is the European and the producers of jute in Bengal
are poor peasants. 'Therefore, you come $o the help of the European and
& different philosophy has been developed. 1 would ask my European
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friends if they have ever thought of the Bengal pensants. You stand
against the control and production of jute and this year the Bengal Ministry
is tottering on that very question of restriction of production and the fixing
of price. Yet, the whole European group and the Governor compel the
Ministty not to proceed in that way and here in this Assembly where all
the provinces are represented, I find a fine principle has been enunciated
in this section 26 that no more tea should be grown in India. What has
happened here is that Indian planters have been told that unless they
accepted this principle which is a proposal of the International Agreement
the whole agreement will be given up and the Bill will not be proceeded
with. So, they were compelled to accept the principle on the point of
bayonet and not to oppose it. i

I am very glad that my friend, Mr. Joshi, has tabled an amendment
which seeks to protect the small cultivators from the clutches of this law.
In Commilla, Assam and in the Kangra Valley there are petty cultivators
who are like the jute growers in Bengal. They cultivate two, three or six
bighas of land, which enables them to earn some extra money by which
they can manage their rents, purchase of cloth and other necessities. So
they use it as a kind of cottage industry. These teas are not prepared in
the scientific way and.it does not compete with the tea produced in the
gardens. These are most ordinary teas sold in the village market for the
use of the villagers. It is just like the salt which is produced in the sea
side. There is a large class of poor cultivators who dry the tea in the
sun and take it to the market. They sell it to the poor people. Often times
the gardens also purchase from them and they apply their scientific pro-
cesses and improve the quality of tea. Those are the persons who will be
saved if this amendment of Mr. Joshi is carried.

Mr. H. Dow: On a point of order. The Honourable Member seems to
be addressing the House on an amendment which has not been moved.
Mr. Joshi’s amendment has not been moved.

Mr, Suryya Kumar S8om: That may be 8o, but I oppose the whole clause
26. It involves a dangerous principle. If we accept this prineiple, I don’t
know how far its tentacles will spread. I appeal to the House to throw
out the whole section.

Mr. P. J. Griffiths: T can quite sympathise with the very natural dis-
like of my Honourable friends of the placing of restrictions upon cultivation
of any kind in this country, but I can only suggest that that dislike
has not been based upon any careful study of the figures of produetion and
export as they exist in this country today. My Honourable friends have
‘shown great anxiety for the right to inspect the records of the Indian Tea
'Licencing Committee. I can commend to them a most thorough inspection
of those records from which they will discover that the production of tea
in India today is somewhere about 520 million pounds. A further inspee-
tion of those records will show them a still more startling fact as to the
exports of tea from India. The export today amounts.to about 340 million
pounds. You have thus a margin of 180 million pounds between what India
ean produce and what India can export. As against a margin of 180
million pounds your figures of consumption of tea in this country at present
amount to slightly less than 90 million pounds. Your available tea for sale
in this country is alreadv about twice the total possible consumption and



THE INDIAN TEA CONTROL BILL. 1305

that in spite of the fact that tea is being sold in this country today at =«
price somewhat less than the actual cost of production to the tes estate.
Thanks to your present restrietion scheme, the whole burden of restriction
is thrown upon the foreigner and in this country we have the advantage
of buying tea from tea gardens at 4 to 5 annas a pound, although it costs
six annas a pound to produce it. That is the state of affairs even where
there is as much tea for sale available in this country as can possibly be
gold. (An Honourable Member: ‘“What about jute?’’) We are not talk-
ing about jute now. We are talking about tea.

Under these circumstances what possible gain could there be in throw-
ing open to cultivation wide new areas and increasing your figure of 180
million pounds perhaps to three hundred million pounds?

But there is a very much more serious aspect of the matter than that.
We are today trying to carry out an agreement which has been arrived
at by the industries of India, Java and Ceylon and with regard to which
‘we in this country are alive to our full sense of good luck. If we abandoned
this and Java had found itself willing to enter into this particular agree-
ment—possibly, (An Honourable Mc¢mber: “*Oh!”’)—my Honourable friend
says ‘‘oh’’,—instead of saying ““oh”’, if my Honourable friend would .spend
a little time in studying the figures as to the cost of production in the
countries concerned, his ‘‘oh” might change to a note of lamentation.
He might find that at this day the cost of production of tea in Java is
considerably less than the cost of production in India. If you abandon
your control scheme, Java will very easily under-sell us in the world's
markets for the simple reason that its cost of production is less than ours.

Now, the International Agreement which we are trying to implement
lays down two things. It lays down that the quantity of tea exported from
the signatory countries shall be ratiened and it also lays down that the
extensions of cultivation in those countries shall similarly be rationed. If
you give up one part of the agreement, you give up both.” Do not let Hon-
ourable Members live under a delusion. Do not let them think that Jave
and Ceylon are so simple that they will sign an agreement with us and will
then allow us to tear up a half of that agreement, and do you expect them
to be bound by the other half? If today you take out this clause from this
Bill, you destroy the International Agreement and there is not the least
doubt that Java will regard that agreement as not binding on it,—they
will proceed to sell their tea at.a rate cheaper than we can hope to sell our
tea and they will have no hesitation whatsoever in under-cutting us.
Who in India is likely to be benefited by stimulating Java to embark on
8 process of doing us down by selling tea more cheaply thar we can? If
the Honourable Member’s amendment means that there should be no
agreement at all, if that is the thing they desire, I have nothing further
to say. But if they feel that, to protect ourselves against competition from
Java and fron} Ceylon, some kind of agreement is necessarv, they must
GC.CEI)tr the logical consequence of that and they must stand by the main
points of the agreement. I appeal to Honourable Members not to try,
for the sake of securing a_point in this House, to tear up an agreement
upon which the prosperity, nay, the employment of eight hundred
thousand labourers in this country at this day depends.

‘Prof. N. @. Ranga: Bir, T am rather 8 i i
: | urprised at the eloquent but mis-
plla.ced ardvoca’ay _of my Honourable friend, Mr. Griffiths, in -guppott of this
clause 26. Sir, if he seems to think that people in Java and Ceylon are
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as foolish as those in India, I am afraid, he is mistaken. I{ really it is to
the interest of Java and Ceylon planters to under-gell Indian tea, I do
not know why they have been so foolish and stupid as to embark on this
International Agreement and cut down their own production of tea and
accommcdate these Indian planters. If they ean produce it at a very much
cheaper cost and if they can dump their tea upon the world’s market by
their cheaper production of tea, I do not know what on earth has prevented
them from adopting that course. If it is because of their fear of any
sort of competition with Indian planters, then what has prevented them?
Is it the British Government? Well, they have not got that much control
over them as over this country. Then it must be some other cause and
that is their own fear that they will not be able to under-sell Indian tea.
Secondly, my Honourable friend wants us to believe that India will not
be able, or India is not able to consume all the 180 million pounds of tea
available in India. But he seems to have made some mistake in certain
figures. He has not given us the actual production of tea; he has only
given us figures for the potential production. . . . .

) Mr. P. J. Grifiths: 'The figures relate to the amount of tea produced
in India betweeri 1929 and 1932—before the restriction came in.

Prof. N. G. Ranga: Was it 520 million after restriction? I do not know
what the Honourable Member was referring to. What is India producing?
1f he has got later information, I do not know what it is. Anyhow, it is
only the potential productive capacity. The full production of tea is not
being carried out. If that is not being produced, I want that to be produced,
but I find that this particular clause is going against that. It prevents any
further production of tea in any area other than the one where it has been
grown all this time. He seems to think that India is not capable of con-
suming the ninety million pounds of tea that we produce. I should cer-
tainly say, however, that India would be quite in a position to consume
all that if only genuine efforts are’ made in this country to popularize
the consumption of tes. Who is opposing the consumption of tea except
my Honourable friends, Sir Zafrullah Khan and others? Most of the
people are in favour of the expansion of the consumption of tea because
it provides a very cheap and healthy beverage for the ordinary people.
But it is not made sufficiently cheap and that is my contention. He says
we are selling this tea at a very much lower price than the price we charge
to the rest of the world. 1 do not know how far he is correct. I wish
to be convinced, but T cannot be convinced by any juggling with figures
such as my Honourable friend has indulged in. I can tell him this that
in India today millions of pounds of foreign tea are being consumed. Tea
is being exported from this country to other countries, but this is again
being imported into this country in a refined form in nicely packed tins,—
for instance, china tea, and so forth. Rowntrees, and so many other people
producing tea which tea is being imported here . . . .

Mr. F. E. James: My Honourable friend is making a slight confusion
between chocolates and tea.

Prof. N. G. Ranga: I only wish that chocolates also could be sold just
as freely here as tea is being sold, but tea in a refined form and packed in
nice tine is being today imported into this country and being consumed
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Mr. P. J. Grifiths: From which country?

Prof. N. G. Ranga: From England and from other countries. Well, Sir,
it may be that my Honourable friends have got so much interest even
in these firms that are importing tea into this country that they are.t.akm‘g
up this attitude. Anyhow this imported tea is being consumed in this
country, and to that extent I make a present of it to my Honourzable
friends, viz., the idea that they should prohibit the importation of such re-

fined tea packed in nice tins.

Secondly, he says—who will be benefited in India if this clause were
to be defeated and the expansion of the area under tea were to be thrown
open? Well, all those people who are today prevented from raising it,—
all those provinces in which it is impossible for anybody to raise it. Why
is it that they should be prevented from raising it? You should not object
if they are able to make as good profits by their own crops, as you are
able to make through your cultivation of tea. You should be able to
convince them that even if they are debarred from growing this tea in any
province, they are enabled to maintain themselves on as good a standard
of living as my Honourable friends and their relatives are able to maintain
themselves. They are not able to show that. On the other hand, it is
not only these highly paid people like my Honourable friend, Mr. Griffiths,
but also several others in England who are being paid very remunerative
salaries. All these people are able to draw these salaries and all these
profits out of agriculture. Has anyone come across any ordinary Indian
peasant who is able to draw as much as Rs. 2,000 per mensem as his
income, not even as his income but as his salary? Not one. And here are
these tea planters who are able to make huge profits. I find that there
are some friends on my own side who are so much obsessed with their own
small plantations as to go and join hands with these wonderful people
who have got 88} per cent. interest in the whole industry and then they
ask us: Do support this industry. That is the most unfortunate part of
the whole thing. One Indian gets a job and he wants us to support the
whole of this industry. One man gets only 1 per cent. out of this industry
and he wants us to support the whole of this industrv irrespective of
the fact whether that industry is really benefiting India or any other
country but India. (Interruption by Mr. P. J. Griffiths.) I am glad
my Honourable friend, Mr. Griffiths, has remembered at least that there
are 800,000 TIndian lahourers employed in this tea industry. I have =
charge to make against this industry. Tf it is able to pay as much as
13 per cent. of profits every year, it is because it has thrived on the blood
and bones of the Indian workers.

. Mr, Preddant (The Honourable Sir Abdur Rehim): The Honourable
Member is making a third reading speech.

o Prof. N. G. Ranga: For ages and ages these Indian labourers have
slaved for these people, and what is it they have done for them? What is
it they are doing even today? Are they paying at least half as much wages
88 1t 18 possible for them to get at other places? ’

. Mr. President (The Honoursble Sir Abdur Rahim): The Honourabl
Member should confine his remarks to clause 26. .
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Prof. N. G. Ranga: I maintain that these peaple camnot really-claim
that for the sake of labour we should agree with them in passing this
particular clause. On the other hand, if we were ‘to protect the we_rkerg,
we should certainly tell these people that we are not going to pase this
clause because we want these labourers to remain in their small holdings
and make their profits. '

Then. I come to another point. When the Government of India Bill
was on the anvil, much was made out of Indian Legislature’s anxiety
to discriminate against the foreign capital and foreign capitalists and that
is why so many commercial safeguards are to be found in the Government
of India Act. Then they were so much anxious that we should not inter-
fere with them and I fail to see why they should now come to us and ask
us for special protection. Why are they reposing so much trust in us now?
1t is because they have got this Government on their sidle. Why should
they not wait till the Federation comes and then come to this House?
Then, they have given a very good proof of what India thinks of these
vested interests. But they say it is only for five years. It may be for
five years but there are the peasants in the Bombay Presidency who are
suffering because the prices of their cotton have gone down. What has
this Government done to them? Has it proposed any . . . .

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour-
able Member had better leave the cotton alone. This Bill has nothing to
do with cotton. - '

Proif. N. G. Ranga: 1 want the Honourable Member in charge of this
Bill to give us an assurance that he is prepared—and the same thing was
asked by my Honaurable friend, Mr. Santhanam,—to bestow the same
amount of care towards the welfare of those people who grow their crops
as he thought it his duty to give so much of his time and the time of
the House over this particular Bill. Then, Sir, why have they come
to this decision that no other peasant should be allowed to raise any more
tea? Who has authorised them to do so? Has there been any sort of a
Committee to go into this whole affair? Has anybody made any sort of
impartial and scientific investigation and shown to the satisfaction of
the Government that there is a need for the protection of this industry
because this industry is not able to make sufficient profits? Somebody
has asked: What do you mean by ‘‘sufficient profits’’? I agree with my
Honourable friend, Mr. Joshi, when he said that it need be at best 2
per cent. and at worst 1 per cent. more than what the Government is
prepared to pay in the open market for raising its own loans. In that
case, the profit can only be 5 per cent. But this industry ‘is making as
much profit as 15 per cent. and I do not see any reason why other peasants
should be prevented from raising their own tea. Sir, most of our peasants
are not able to make their both ends meet and yet they aré not given
this opportunity of raising their own tea. On the other hand, we are
asked to go out of our way and tell these people: Although there is this
industry by pursuing which you will be able to make good profits, yet
you shan’t do this because our Government is on the side of these Europ-
ean planters and a few Indian planters. Therefore, for the sake of their
‘profits, you must be prevented from earning your livelihood. Ts that right,
is that correct, is that just, T ask?
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Then, Sir, usually whenever a large claim is made it is only fair for
the Government to try to order an impartial inquiry. Have they appointed
any Committee in the present case? Have they made any official inquiry
to satisfy themselves that this industry is really badly in need of this
legislation and whether by doing this they will not be creating an invidious
distinction against any other industry? If they have done so, where is
that report? T do not know who has prepared that report. It may have
been prepared by a man of the type of Mr. Griffiths who has the interests
of this industry very much at heart. Sir, the great need of this country
is planned economy and planned crop cultivation. We have been asking
for it for a long time. There was a crop planning Conference in 1934 but
this thing was not then properly discussed. There was no decision arrived
at at that Conference at that time. Has there been any other Conference
since then? If the Indian cultivators are to be asked to agree to a clause
like this, then they should be satisfied and assured that every possible
opportunity is given to them to examine the reasonableness of.a claim
like this and it is only fair to the Indian tea planters that they should be
given this particular right as against all others. Have they been given
such an opportunity? No attempt has been made to show that this parti-
cular proposal is made because of the conviction of the Government of
India that a proper crop -economy has been developed and as a result
of which this much right should be given to the crop planters. Has any
such attempt been made? Therefore, I say that it is unreasonable on the
part of this Government to come here and ask the House to agree to this
clause.

Then, Sir, there is the other point. What attempts have these people
made to expand the market for tea grown in this country? Thev ask me-
to look at this Tea Expansion Board. They get mostly English and partly
Indian officers. They always say: ‘“We are trying to do what we can
to push up the sale of tea in this country”’. But is that enough? Remem-
ber the prohibition is coming in in as many as seven provinces in a short
period of three or at the most five years when millions and millions of
people will want more and more tea. You have that market before you
and along with it the rosy prospects for this industry. What is it thst
these people want to do now? They do not want to extend the cultiva-
tion at all. But they want to be able to produce another 90 million lbs.
of tea and sell it at the present rate, if not higher rate and pocket the
profits for themselves. They do not want anvbody else to share in the
profits. (Interruption.) Yes, T know in Russia there is crop control. I
only wish that my Honourable friend would go and convince his own
Premier, Sir Sikandar Hayat Khan, to bring about crop control for his-
own crops and thus benefit the cultivators there. He will not do that.
He comes here and tells us, do you agree to monopoly by these Europeans
and the exploitation of India by Europeans. I am not at all afraid of these
_Europeags. As long as these people are able to carry on their monopolistic
interest in this country and they do not even follow the advice given by
the External Capital Committee in which it was stated that all those
concerns which are thriving on foreign: capital should try and take in as
many Indian directors, as many Indian shareholders and as many partners
as possible, they cannot get any quarter whatsoever from this part of
the House. When prohibition is being introduced . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already harped on that point.
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Prof. N. G. Ranga: When the market for tea is being expanded, it is
only fair that Indian cultivators should expect to get their proper share of
the benefits that would accrue as a result of increased demand of tea.
They are being denied that particular share because of this particular
clause.

Here is an smendment moved by my Honourable friend, Pandit Nila-
kantha Das. I do not question the wisdom of the decision arrived at by
the House a short while ago. By the decision which the House arrived
at, it has prevented effectively any Provincial Government, like Orissa
and North-West Frontier Province, from even making an attempt to
cultivate tea and see whether the cultivation of tea will be profitable in
that particular province and whether it can be spread at all in that pro-
vince. Even if this particular industry and the planters interested in it
were to be able to thrive only by preventing even experiments being made
by responsible Provincial Governments in the country, then, Sir, I say
that this industry has absolutely no claim for obtaining the assistance
and the co-operation and the protection from this House. Therefore, 1
oppose the clause.

Mr. H. Dow: Sir, the Honourable Member who spoke last can always
be relied on to produce an amusing interlude, and 1 am rather unhappy to
feel that it is my duty on this occasion to bring the House back to a very
serious issue that now faces it. If this clause is rejected, it certainly
means the end of the International Agreement. Under the International
Agreement, Ceylon and Java have agreed not only tc restrict their exports,
but to restrict their cultivation. It is not reasonable to suppose that they
would still hold to that agreement if this country rejects one of the
principal parts of it My Honoursble friend, Mr. Griffiths, has already
given you the figures of production; he has told you that the potential
production of tea in this country is 520 millions of lbs. My Honourable
friend, Prof. Ranga, referred to the word ‘‘potential’’, and seemed to think
that the word indicated that although the potential production of tea was
520 million 1bs., the real production might be something very much less.
Earlier in these debates, we heard a good deal about the small tea pro-
ducer, and the necessity for treating him more generously. But on what
is the case of the small tea producer almost invariably based? It is that
the crop bases, which were fixed with reference to the figures of 1929 to
1932, are too low, and that nowadays he is producing not less, but more,
tea. Taking, however, the figure at only 520 million 1bs., the export allot-
ment is 840 million lbs., leaving available for consumption in India 180
million 1bs. The highest figure of consumption so far reached is only 90
million lbs., and the House is aware, and everybody in the tea trade or
connected with it is aware, that the price at which this tea is being sold
in India is under the cost of production.

It has been suggested that even if you tear up this agreement, you will
not get over-production in the other countries, or tea coming into India. If
vou will look at past figrues of the trade, you will realise that it is not long
ago since large quantities of foreign tea were imported into India. So, I do
want Honourable Members, on both sides of this House, to realise that
they are up against a serious issue. If they are going to reject this clause
altogether, they are taking the risk of plunging the industry back to where
it was in 1932, when, with the unanimous congent almost of this House,
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it was realised that a restriction scheme had to be introduced in order to
save not only the capitalist in the industry, but those 800,000 labourers
whose interests Prof. Ranga has so much at heart.

There is one minor point I wish to answer. My Honourable friend, Mr.
Santhanam, asked whether consultation with the Provincial Governments
tuok place after, or before, the present Congress Governments came in. It
took place before : it also took place after; and on both occasions, we have
received the permission of the Governments to undertake this piece of
legislation, Chapter IIT of which mcre corcerns, as the House is aware, the
Provincial Governments than the Central Government.

I hope, therefore, this House will realise that they are now facing a very
serious issue, in spite of the humourous speech which we have had from
Prof. Ranga.

Dr. P. N. Banerjea: Is the Honourable Member entitled to cast any
reflection on a Member of the House by referring to his speech in the way
he does.

Mr. H. Dow: God forbid that in this House the attribution of a sense
of humour should be considered a reflection.

Mr. President (The Honourable Sir Abdur Rahim): That is no reflec-
tion, '

The question is:
“That clgnse 26, as amended, stand part of the Bill."”
The motion was adopted.

Clause 26, as amended, was added to the Bill.

Mr. Akhil Chandra Datta: Sir, I beg to move:

“That to sub-clause (2) of clause 27 of the Bill the following be added at the end:

‘provided that the Indian Btate of Tripura may be deemed to be part of the
province of Bengal for the purposes of this section by the Committee with the approval

of the Governments of the State and the Province'.’

The intention of this amendment is this. Clause 27 is under Chapter
IIT which regulates control over the extension of tea cultivation. Clause
26 lays down that there can be no new extension of tea cultivation without
written permission granted by or on behalf of the Committee. That
written permission is provided for in clause 27 which lays down the maxi-
mum permissible extension in sub-clause (1), namely, one-hslf of ‘one per
cent. of the total area of the whole of India. Then sub-clause (2) provides
that one-half of one per cent. shall be distributed between the different
provinces. My amendment aims at this that so far as the Tripura State is
concerned, it may be deemed to be part of Bengal under this clause 27.
This does not touch the other provinces at all. The question may be
raised that it may affect the province of Bengal. To that question my
angwer is this, The total allotment to Bengal out of this half per cent.
during the last regulation period was 990 acres. It appears that in Bengal
out of these 990 acres applications were made by several estates. Although
the applicétions were allowed in full, still only 149 aeres could be allotted,
because these allotments are made on eertain principles, with the result
that out of 990 acres allotted vo the province of Bengal as many as 841
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. [Mr. Akhil Chandra Datta.]
acres were held in reserve and could not be disposed of. My amendment
only proposes that the Tripura State, where almost all the gardens are new
and undeveloped, may be deemed to be a part of Bengal so that the un-
disposed of portion of the allotment or some portion of it may go to the
Tripura State. It does not touch anybody: it does not touch other pro-
vinces and it does not in any way affect Bengal.

Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Amendmert
moved :
“That to sub-clause (2) of clause 27 of the Bill the following be added at the end :

‘provided that the Indian State of Tripura may be deemed to be part of the
province of Bengal for the purposes of this section by the Commistee with the approval

of the Governments of the State and the Province'.

Mr. P. J. Grifiths: Sir, as far as the Indian Tea Licensing Committee
or the Indian Tea Association are concerned, we have no hesitation what-
ever in accepting the principle contsined in this amendment.

Mr. K. Santhanam: Sir, can we legislate for Indian States even condi-
tionally? I think it is out of order.

Mr. H Dow: Sir, on behalf of Government I should like to say that
they.have no objection whatever to the prineiple which is embodied in this
amendment; but I do think that it is objectionable to incorporate into
legislation of this kind a matter which depends on an agreement between
the Government of a province and the Government of one of the Indian
States. T would suggest to the Honourable Member that if he is satisfied.
with the assurance, which I am prepared to give, that Government will
raise no objection to an arrangement of this nature if the Provincial Gov-
ernment and the State of Tripura are able to agree, then perhaps he will
see his way to withdraw this amendment.

Mr. Akhil Chandra Datta: Sir, in view of the assurances given by Mr.
Griffiths on behalf of the Licensing Committee and by Mr. Dow on behalf
of Government, I ask for leave of the House to withdraw the amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr, Akhil Chandra Datta: Sir. T beg to move:

dd"g'hat after sub-clause (3) of clause 27 of the Bill the following new sub-clause bo-
added - :

‘(4) The Committee shall grant permission for replanting new areas to the tes
estates in accordance with rules to be prescribed upto a total area in each
province as may be determined under sub-clause (3) provided that pe»-
mission shall be granted to extend an existing area planted with tea only
to a tea estate of which the total existing area planted with tea does not
exceed 300 acres where the estate is ownéd by a limited liability company
or 150 acres where it is owned by any individual proprietor or proprietors’.’”

I!n moving this_an;:endment I shall only say this that T am not intro-
ducing any new principle. It is based on an old principle which hus been
acted upon all these five years,—the. first part of the regulation.
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Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

“That after sub-clause (3) of clause 27 of the Bill the following new sub-clause be
added 1

‘(4) The Committee shall grant permission for replanting new areas to the tea
estates in accordance with rules to be prescribed upto a total area.in each

province as may be determined under sub-clause (3) provided that pes-

mission shall be granted to extend an existing area planted with tea only

to a tea estate of which the total existing area planted with tea does not

excéed 300 acres where the estate is owned by a limited liability company

or 150 acres where it is owned by any individual proprietor or proprietors’.

My, P. J. Griiths: Sir, I am quite prepared to support this amend-
ment; for, it in fact embodies a principle which is already being carried out
under the current scheme. The Tea Licensing Committee is already grant-
ing extensions to estates of companies with less than 300 acres or of
private proprietors with less than 150 acres. We have no hesitation in
‘supporting this arnendment, but I should like to suggest one small change
in the shape of a further proviso at the end of the nroposed sub-clause,
namely : —

“‘Provided further that the Committee shall also be empowered to grant extensions
for the Tocklai and Nellakotta experimental stations.’

These are stations where research work is already being carried on in
regard to the production of tea, and it may so happen that small exten-
sions will be needed there. I understand that this is likely to be accepted
Ly the Honourable the Mover,

Mr. Akhil Chandra Datta: Sir, [ am prepared to accept this.

Maulvi Abdur Rasheed Chaudhury: Sir, I am opposing the original
amendment as well as the amendment proposed to it. My point is that in
‘1he existing Tea Control Bill no such provision appears, and in the instruc-
tion given by the London Sub-Committee they have simplv mentioned

. -that permission for extension should be given to imperilled estates only.
The Honhourable the Mover of the original amendment wants to confine
such estates only to those which have been mentioned by him, that is by
“imperilled’’ he wants in the case of a company, an estate with 300 acres
-and in the case of an individual tea garden, an estate of 150 acres. 1 do
nat Jike - that that . should meet with the wishes of the House. In- the
existing Act, which estate is imperilled and which is not, was left to the
Committee to decide, and in the last five years the Committee managed
their affairs in such a way that nobody had any complaints to make about
their working, Seo, the Mover of the amendment has not made out w case
for inserting this new clause. I would leave it as before to the Comunittee
tc decide which estate -is imperilled and which is not. I am supported in
my view because the London Sub-Committee also left it to the Committee.
‘1 do not like to bind the hands of the Licensing Commitlee by limiting
them to the two kinds of estates mentioned by the Mover. I want to leave
it to the discretion of the Licensing Committee to'find out which estate
is imperilled and which is not, and T would not put any control over their
discretion, So, I oppose this amendment.

- iyt " i =T

M. Kulsdhar Ohaliha: Sir, this amendment does nothing more than
“embody the rule which the Indian Licensing Committee has had under the
E
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"[Mr. Kuladhar Chaliha.]

previous Act. I shall read from the rule itself, which defines what is an
““‘imperilled estate’’. If Mr. Abdur Rasheed Chaudbury had read it there
would have been no trouble at all.

“Under Clanse 6 of the International Agreement between India, Ceylon and the
Dutch East Indies ‘existing tea areas must not be extended during the said period of
five years except in speciaf cases where the existence of an estate would otherwise be
imperilled’. An economic unit (which means the area planted with tea which it is.
possible to work without loss) 1l be considered to be 150 acres in the case of am
estate owned by a proprietor or proprietors, or 300 acres in the csse of an estate or
estates—which shall be reckoned as one unit—owned by a limited liability company.
No permission to plant tea can be given to a proprietor or proprietars of an estate or
to a limited liability company owning an estate or estates where the existing area
planted with tea exceeds tEe said economic unit figures respectively.”

So, the Indian Licensing Committee followed exactly the procedure
which we are trying to provide here and we are not doing anything further.
I do not think, therefore, that Mr. Rasheed Chaudhury is right in oppos-
ing this amendment. In the fitness of things and for the consideration of
the small tea growers I think we should allow this rule to go into the
Statute-book, so that automatically small tea growers can cultivate up to
the limit of 150 acres. Probably this will meet with the objection of Mr.
Rasheed Chaudhury. The small tea growers will be glad to hear of this
provision and they can extend up to 150 acres if they like. I trust Mr.

Rasheed Chaudhury will not oppose and that the House will accept this as
it needs no further discussion.

Mr. H. Dow: Sir, Government are prepared to accept this amend-
ment, with the addition made by Mr. Griffiths.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

dd‘:ghat after sub-clause (3) of clause 27 of the Bill the following new sub-clause be
a :

‘(4) The Committee shall grant permission for replanting new areas to the tea
estates in accordance with rules to be prescribed upto a total area in each
province as may be determined under sub-clause (3) provided that per-°
mission shall be granted to extend an existing area planted with tea only
to a tea estate of which the total existing area planted with tea does not
exceed 300 acres where the estate is owned bv a limited liability company
or 150 acres where it is owned by any individual proprietor or proprietors :

Provided further that the Committee shall also be empowered to nt extensi
for the Tocklai and Nellakotta experimental stations’.” pe e one

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is :
“That clause 27, as amended, stand part of the Bill.”

Tha motion was adopted.

Clause 27, as amended, was added to the Bill.

Clause 28 was added fo the Bill.
Clause 29 was added to the Bill.

Maulvi Abdur Rasheed Chaudhury: Sir, T move: -

""Phat in sub-clause 1) of clause i words ‘with gl
mission of the Gommitk(ae’ ;e zml;xeda!’ of the Bill the ?vords with the prevlous
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I understand that this amendment will be accepted by the Government
and so I do not like to make any speech. 8ir, I move

Mr, President (The Honourable Sir Abdur Rahim):
moved '

Amendment
*That in sub-clause (Z) of clause 30 of the Bill the words ‘with the previous per-
mission of the Committee’ be omitted.”

Mr. H. Dow: Sir, Government are prepared to accept the amendment
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That _in sub-clause () of clause 30 of the Bill the words ‘with the previous per-
mission of the Committee’ be omitted.”
The motion was adopted.

Mr. H. Dow: Sir, before you put the clause, I would like to draw
attention to a pnnt.mg error in the first line of sub-clause (4) of this clause :
sub-section (2) should be sub-section (3): it is a mere printing error.

Mr. President (The Honourable Sir Abdur Rahim): The question is

“That clause 30, as amended, stand part of the Bill.”

The motion was adopted.

Clause 30, as amended, was added to the Bill.
Clauses 31, 32, 33, 84 and 35 were added to the Bill

Mr Kuladhar Chaliha: Sir, I move:
“That in sub-clause {? of clanse 36 of the Bill the words ‘for nurseries or causes
any land to be so used, without the previous permission of the Committee’” be
omitted."’

This is a consequential amendment to the amendment which we have
already passed.

Mr. H. Dow: 'Sir, Government accept it.
amendment.

It is merely a consequentisl
Mr. K. Santhanam: Sir, You should also insert the word “‘or™ after

the last word ‘‘Committee’’.

Mr. President (The Honourable Sir Abdur Rahirh): The question is

“That in !ub clause 32}

any land to

of clause 36 of the Bill the words ‘for nurseries or causes
BO use
omitted.”

without the previous permission of the Committee or’ be
The motion was adopted.

Mr, President (The Honourable Sir Abdur Rahim)

: The question is:
“That clause 36, as amended, stand part of the Bill.”
The motion was adopted. -~

Clause 36, as amended, was added to the Bill
Clauses 37, 88 and 89 were added to the Bill

E 2
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Mr. Akhil Chandra Datta:. Sir, I move:
*“That at the end of the Schedule to ‘the Bill the following be added :
*(4) allowances for small units as may be determined in the prescribed manner’.”

Sir, special allowances have been provided for young areas in sub-clause
(2) of the Schedule and also for low producing areas in sub-clause (3). I
submit that on the same principle allawances should ‘be made for -small
units in the rules framed in this behalf by the Act. After all, we cannot
have the same law for the big and small estates. A unit after all must be
an economic unit. If it is a very small unit, if cannot be an econoinic unit
at all, and, therefore, I propose this amendment.

Mr. P. J. Griffiths: Sir, I want to appeal to my Honourable friend,
Mr. Akhil Chandra Datta, to withdraw this amendment mefely on the
ground that it is based on a principle which is not - in consonance
with the general principles underlying the Tea Control Scheme. Various

" kinds of allowances have been framed under the existing stheme 8#d are
in fact contemplated under -the new scheme, and all those allowances
are based on one principle. They are based on the principle that where
the tea restriction scheme involves any particular hardship to a particular
estate, some attempt should -be made to remedy and to remove that hard-
ship. The test is not whether an estate is a small unit, but whether an
estate is in fact undergoing some particular hardship by reason of the tea
restriction scheme. Some months ago I had the advantage of touring
through a certain part of the country in which there are a great many
estates cultivated by small owners. Their average area was somewhere
about an acre. Mosl of those estates never grew tea for export; they
have never had a factory near at -hand to which they could sell out tea
for export. Many of them have gone even further and have stopped
growing tea altogether. What they do is, instead of growing tea,-—and
it is a perfectly good thing,—they live by selling their export quotas. The
average estate in the area which I bave in mind is making about Rs. 90
‘an acre by the sale of export quotas. It is quite right and proper that
these estates should make Rs. 90 an ucre by the sale of export quotas,
and as far as we are concerned, we are glad that the scheme has done
something for the small man.  But at the same time when' yoi have
people, who could never export tea, making Rs. 90 an acre merely because
“of this restriction scheme, it cannot be argued that those particular people
are suffering hardship as a resuit of this scheme. PRI

Then, my friend says let us have a different law for the big and the
small estates. I quite agree, .. We- already bave a different law far the
big and the small estates. Most of these small estates, merely because
they cannot spend much money for improving cultivation, come within
the category of low producing areas, and do get allowances in accordamee
with the provision put in by my friend in the Schedule.. I want to. urge
upon my friend to consider that the test should be not how much tea an
estate is producing altogether, hut how much per acre it. will.produoe and
how its production, therefore, compares with its overhead charges. I am
certain that he will recognisé thdt this is the whole principle of the scheme ;
te do away not with hardships existing by reason of the nature of an
estate but hardships introdueed by, the Tea Control Scheme. On, these
grounds, T appeal to my’ friend not t& préss this amendment which cuts
at the very root of the priieiples ‘from twhich the schemé has grown: up.
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Mr. Brojendra Narayan ‘Chaudhury: Bir, I. heg to support the amend-
ment just moved by my friend, Mr. Datta. It is a fact that the activities
of the Board will affect the .profits of the:producers of tea estates, big or
small or tiny, as compared to the profits made before the Licensing
Committee came into existence. But it is also a fact that big and small
estates will be making some profits or bigger profits in place of the losses or
small profits they had in the vears preceding the control scheme. There-
fore, our duty should be to devise the law in such a way that the amount of
profits of big, small and tiny producers may increase in the same propor-
tion. This principle has already been accepted in the Sehedule. We
have provided for allowances to low producing areas under part (¢) of the
Schedule. The big Darjeeling gardens will get extra allowances under
this. They get the extra to equalise their profits with gardens in other
districts. I am not quite sure of the justice of claims of Darjeeling gar-
dens. Theirs is quality tea and lower prices for Darjeeling tea is not due
to restriction of world market but to the fact that rich people who drink
high priced Darjeeling tea have less to spend on tez now. As regards
small producers, our principle should be this: that the unit is so small
that the working expenses must be in a bigger propertion than in the
case of gardens with bigger areas. Hence the normal profits should be
proportionately less. It has been said that these small producers were
not exporting tea before the scheme and therefare they should not be
given any benefit under the scheme. By saying that, my Honourable
friend, Mr. Griffiths, has made the strongest case for this amendment on
behalf of the small producers. It is a fact that most, if not all, of the
big gardens had, before restriction scheme, left undisturbed the Indian
market to the small producers, the big concerns exporting all their teas.
But when you restrict the export quota to about 60 per cent.. the big
gardens are now encroaching heavily on the Indian market by throwing
the balance of 40 per cent. tea. Are you not doing harm to the small’
producer who is being ousted? So, I hope that my Honourable friend,
Mr. Griffiths, would see the fallacy of his argument and see that he is
really supporting our case. Therefore, he should support this amendment.

Dr. Sir Ziauddin Ahmad: In view of. part (3) of the Schedule where
it is provided: '

““Allowances for low producing areas as may be determined in the pre-

gcribed manner.”’

T think that that includes also the object of the proposed amendment.

Mr. Akhil Chandra Datta: No. That is quite different.

Dr. Sir Ziauddin Ahmad:~ They also produce small quantities of tea.
Therefore, by making provision under part (3) of the Schedule we have
provided also for thoge areas which are small in magnitude. We are all
in favour of. supporting small areas, but in this particular case it appears
to we that this amendment is not necessary because it is already covered
otherwise. o

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“T!lat at the end of the Schedule to the Bill the following be added :

‘(4) allowances for small units as may be détppningd in the prescribed manner’.”’

The motion was negatived. L

The Schedule was added to the Bill. :

Clause 2 was added to the Bill.
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Mr. President (The Honourable Sir Abdur Rahim): Clause 1.

Mr, N. M. Joshi: Sir, I beg to move:

* That in sub-clause (4) of clause 1 of the Bill for the figures ‘1843’ the figures
‘1939 be substituted.”

Mr. Akhil Chandra Datta: On a point of order, Sir. 1 submit that
this amendment is out of order. The whole scheme of the Bill is a five
years plan and the period is from 1938 to 1943.

Mr. President (The Honourable Sir Abdur Rahim): ls that in the
Preamble or in any clause that has been accepted? Or is it in the agree-
ment itself that it should be five years?

Mr. H. Dow: The proviso to sub-clause (I of claure 80. which we have
passed, provides ‘‘that the total area utilised for nurseries in British India
shall not upon the 31st day of March, 1943, exceed the area, ele.”

Mr. Akhil Chandra Datta: There is sub-clause (4) of clause 1.

Mr. President (The Honourable Sir Abdur Rahim): That is what is
sought to be amended. '

Mr. Akhil Chandra Datta: May T refer vou to Decision No. 116 at
page 91 of Volume I of the Decisions from the Chair?

Mr. President (The Honourable Sir Abdur Rahim): What is proposed
in this amendment is to reduce the period from five to one year. You
eannot say that it is a point of order.

Mr. Akhil Chandra Datta: Muy 1 refer you to another Decision on page
24, No. 1217

Mr. President (The Honourable Sir Abdur Rahim): I do not think that
the amendment sought to be moved by Mr. Joshi is out of order. Mr.
Joshi will move his amendment.

Mr. N. M. Joshi: Sir, T move:

“That in sub-clause (}) of clause 1 of the Bill for the figures ‘1943’ the figures
‘1830’ be substituted.”

The object of this amendment is to give one vear’s lease of life to
this Bill. If during that period. the Government of India and the Legis-
lature make inquiries and show to the satisfaction of the House that the
Bill has worked proper.y and in the interest of the consumers of tea in
this country and of the workers who are working on the plantations, the
House can give permissicn to the Government to continue this Biil there-
after. The agreement on which this Bill is based was made in a very
wrong manner. The production of tea and even the export of tea are
necessary not only in the interests of the people who invest their money
in the industry but of the whole population interested in the tea industry.
I know that the Honourable the Finance Member who has honoured us by
his presence on this occasion has told us severai times that planned eco-
nomy is a very dangerous thing. Therefore, when we introduce into a
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Bill planned aconomy we ought to take his warning and make inquiries
into the conditions of that industry. The warning must be taken to our
heart. I, therefore, propose that this Bill should have a life of one year.

This will give the Government time to make an inquiry into the condi-
tion of this industry. e -

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Does
the Honourable Member realise that this Bill has been in force for the

last five years?

Mr. N. M. Joghi: If there had been no Bill, the Act will expire very
goon. We failed to make an inquiry three or four years ago, but that is
no reason why we ehould not make an inquiry today. Since then the
Honourable the Finance Member has come to India and has taught us
the proper prineiples of economics. My object is that Government should
have time to make an inquiry and see how the different interests have been
adversely affected. Labour interests have been adversely affected.
‘Wages have gone down since 1933. The number of people working in the
plantations has gone down. No protection to any industry should be
-given blindfolded. Then there is another thing. We all know that the
Provineial Governments have given consent to this measure, but generaily
speaking when the Government of India introduces and passes measures
which are within the sphere of the Provincial Government the Provincial
L.egielature should also be consulted. I quite admit that this Bill is being
‘based upon an international agreement and that it is not necessary to
consult the Provincial Legislatures. That is a legal matter. That is a
technical aspect, but from the point of view of substantial interests in-
volved it is necessary that the Provincial Legislatures should be con-
sulted. When we give the Government of India one year, they will
certainly have sufficient time to consult the Provincial Legislatures. Let
them say if this control on the industry is in the interests of all sections
of the population. My amendment enables the Government of India to
keep this Bill in existence for one year. During the course of the year we
insist that the Government of India should produce a report and place it
before the Assembly and show us that the interests of all sections are not

adversely affected.

Mr. “President (The Honourable Sir Abdur Rahim): Amendment
moved:

“‘That in sub-clause (§) of clause 1 of the Bill for the figures ‘1943’ the figures
1939 be substituted.”

There is another amendment* of a somewhat similar nature in the name

of Mr. Ayyangar. I do not know whether he wishes to move it. If he
wants to do so, he can move it and the discussion can proceed on both the

amendments.
Mr. M. Ananthasayanam Ayyangar: I do not propose to move it.

Mr. M, 8. Aney (Berur: Non-Muhammadan): I would have certainly
supported my frlend’'s amendment but I find some difficulty in doing so,
‘because his amendment will not serve the purpose he has got in mind.

*“That in sub-clause (4§) of clause 1 of the Bill, for the figures ‘1943’ the figures
1941’ be substituted."
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‘'Mir. N. M. Joshi: Why?

Mr. M. S. Aney: That is what I am doing to disclose now. In the
first place, it is not true to say that we have got a legiclation of this kind
for the first time before this House. We passed this Bill five years ago,
putting in all these restrictions.

Mr. N. M. Joshi: We made a mistake then.

Mr. M. S. Aney: If you were quite satisfied that the legislation passed
five years ago was detrimental to the interests of certain classes whom
you represent, I think you should have opposed the very considerafitn of
the Bill. Instead of doing that, you think there is a possibility of some
advantage accruing out of this Bill over a period of 12 months. .

Mr. N. M. Joshi: I opposed the consideration of this Bill.

Mr. President (The Honourable Sir Abdur Rahim): That does uot
matter. The House passed that motion.

Mr. M. S. Aney: This amendment does not make it obligatory upon
the Government to institute any inquiry at all. If he had introduced
any provision anywhere in the Bill making it obligatory upon the Govern-
ment of India to institute an inquiry, I would have understood it. After
a period of 12 months, the Bill will expire snd the restrictions will not be
there unless a fresh Bill is brought by the Government. Tt is quite clear
from the Report of the Select Committee that the working of a measure
like this for the last five years has been found advantageous to the inter-
ests concerned and other persons who represent the industry. The various

amendments introduced have also indicated that a measure like this is
wanted.

Mr. N. M. Joshi: They do not represent the tea drinkers,

Mr. M. S. Aney: I believe that even the tea drinkers are interested im
seeing that the Indian market is not flooded by foreign tea. Those who
believe in the cult of Swadeshi will at least on that account accede to the
principle underlying this Bill. So I do not see any propricty ineestrict-
ing the period of the year forty-three tc thirty-nine as suggested by my
Honourable friend. Secondly, after all, it is a matter of agreement. [If
an understanding is made with other countries.

Mr. N. M, Joshi: By whom?

Mr. M. S. Aney: By whomsoever that are allowed to do so in the name
of your country, rightly or wrongly.

Mr. N. M. Joshi: They made a .mistake in those days, i

Mr. M. 8. Aney: That may be true, but this is not the way o protest
against that mistake; you must find some other methbd for recording
your protest. It is not fair that we should restriet the period and leave the

other ccntracting parties in suspense as to the fate of the agreement.
Either we must accept the thing as it is, so far as the main principles are
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concerned, or we must refuse to be a party to the agreement if we' think
it-is detrimental to our interests. The only course for us is' to accept the
main principle underlying that agreement, viz., this is to continue: for &
period of five years and therefore the figure of forty-three should -stand
and not the figure of thirty-nine.

Mr. H. Dow: Sir, if myv Honourabls friend, Mr. Joshi’s object were
to encourage speculation, to spread disorganizatoin and dismay throughout
the industry, and to plunge the whole world market into confusion, mean-
while allowing our competitors time to organize for an attack on our own
industry, then I could hardly imagine a better amendment. Sir, I
acquit Mr. Joshi of any such desire. But I do not think it needs any
elaboration from me to show that these results would follow. Therefore,
Sir, I oppose the motion. g

Mr. President (The Honourable Sir Abdur Rashim): The question is:

“That in sub-clause (4) of clause 1 of the Bill for the figures ‘1943’ the figures
‘1939° be substituted.”

The motion was negatived.

Mr. H. Dow: There is one small change, Sir, to be made in the Pre-
amble,—the words ‘‘the Netherlands Indies’’ should be substituted by the
words ‘‘the Netherlands India’’.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That clause 1 stand part of the Bill."”

The motion was adopted.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. H. Dow: Sir. I move:

“That the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

*That the Bill, as amended, be passcd.”

Mr. N. M. Joshi: Sir. I rise to oppose this motion. My opposition:
firstly is based on the way in which this International Agreement "was.
brought about. This is not the first international agreement brought about
by capitalists only. There was another agreement brought about by private
parties cailed the ‘‘Mody-Lees Agreement’”. On that oceasion” F also.
opposed the ngreement on the ground that the agreement was brought-
about only by people who invested their money in the industry. . Now,
the industry does not consist of people who merely invest their money;
there are other interests affected,—for instance, the workers ure affected
and the consumers are affected. Therefore, if international agreements:
regarding the industry of o country are to be _brought ab.ou't, those agree-
ments must be brought about in consultation with all the interests affected.
Sir, on that ground among others I want to apopse this Bill. We haye
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considered the several clauses of the Bill. I am not convinced that the
Bill is in the interests of the country as a whole. I wanted an inquiry,
but the Government of India refuse to make an enquiry into the various
aspects of this question. Therefore, the only way open to me is to oppose
this Bill.

Mr. T. S. Avinashilingam Chettiar: Sir, I have been a rather passive
spectator. The proceedings on this Bill have thrown rather interesting
sidelights on the attitude and mentality of the Government. My friend,
Mr. Griffiths, spoke first and then my friend, Mr. Dow, spoke second.
but I found from the beginning till the end of these speeches that they
are almost the same words and the same phrases. Sir, there was another
interesting thing. A point of order was raised by my Honourable friend,
Mr. James, over the matter of an amendment which intended to give re-
presentation to the Indian tea-growers on the International Tea Com-
mittee. Admittedly, this Bill is not in connection with the agreement
-signed by the different tea interests. As regards the clauses of the agree-
‘ment which the Government supported and over which letters have passed,
that is the Agreement which the Government signed, has not been placed
-on the table of the House; we are simply to accept their assurance that
certain letters have passed, and over these letters, which the Government
‘have not chosen to put before this House, this Bill has been brought
‘forward. I dare say that in those letters that have passed there is not any
mention of the International Tea Committee over which representation
‘has been asked for. May I know whether they have brought this Bill for
the reason that Indian tea interests should be represented in the Com-
mittee, or that representatives of the United Planters Association should
be given representation on the International Tea Committee? Admittedly
the Government of India should not take action over a matter in which
‘the representation of merely one side of the industry is to be made. I
do not think they have yet gone so low as to say that they come forward
with a Bill so as to secure representation for European interests; they
‘should come forward and say ‘‘Indian interests are represented in this
‘trade agreement, and as such we have come to implement this measure’’.
But, what do we find? My friend, Mr. James, raised a point of order,
-and then my friend, Mr. Dow, comes forward and says, ‘‘what you say
‘has nothing to do with the Bill because that clause which concerns re-
‘presentation on the International Tea Committee, is in an agreement
‘which was come to . . . . .

Mr. President (The Honourable 8Sir Abdur Rahim): The Honourable
‘Member is sailing very near the danger zone.

Mr. T. 8. Avinashilingam Chettiar: I do not know how, Sir.

Mr. Pregident (The Honourable 8ir Abdur Rahim): The Honourable
‘Member is very nearly questioning the ruling of the Chair.

Mr. T. 8. Avinashilingam Chettiar: I cannot challenge your decision,
"Sir, but this much I must say that in the letters that have passed there is
mo mention of the International Tea Committee, and as the Government
of India are the people who represent Indian interests in this country,
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they must come forward and say, '‘there must be at least one represent-
ative for the Indian tea interests’’ and they should have supported the
plea that there must be representation for the Indian tea growers on the
Committee. I have been surprised, but I should not be surprised, consi-
dering the fact that after all the Government of India is maintained only
to serve European interests. There was one thing my Honourable friend,
Mr. Santhanam, suggested to which it was expected my friend, Mr. Dow,
would refer in his reply and it was this. ‘‘Crop-planning”” you have
accepted with regard to tea. Now, will you give us an assurance that
crop-planning as regards other things also will come in if that is in the
interest of this country ? There was no reply. My friend ignored that
suggestion in his replyv. We are now disillusicned in these matters. Of
course, these are things which we are ordinarily aware of, but it has
come out forcibly today. But I hope the Government will at least in
the future represent Indian interests more than European interests.

Mr. M. Ananthasayanam Ayyangar: Sir, I do net wish to detain the
House for long; I am interested in making only one or two suggostions.
The Honourable Member in charge of the Bill gave us some assurances
during the course of the debate. Though you have ruled it that it is
foreign to the scope of this Bill to provide representation on the Interna-
tional Committes, I would like the Honourable Member in charge of the
Bill to say that an Indian representative will be sent to the Intarnational
Committee as early as possible. Now, we are not implementing this
agreement on the basis that it is an agreement entered into by private
parties and by two representatives of two Associations only. It is no
doubt true that in such matters representatives of Associations and trade
may be primarily concerned and thev may know the business aspect of
it and then they may bring it to the notice "of the Government, and
thereafter the Government brings to bear its decision upon this. Sir, we
have passed the Bill and we are now on the third reading. But T would
like to say this that it is but fair that we should send an Indian rcpresen-
tative to this International Committee. You can certainlv do it hceause
whatever agreement is entered into it has been entered into on behalf of
the Government of India as a whole. The primary movers may be the
trade interests but the Government can see to it that the Indian interests
are represented.

Then, as regards the other point, 1 would like to make it clear thst the
Honourable the Mover ought not to give an assurance that he weuld
include the Tipperah estate also in the province of Bengal for the simple
reason that the extension of the half per cent. of area under culiivation
will go more to that province. Under the Bill, it is sought to be distri-
buted according to the extent of cultivation in each province. If the
Tipperah estate is included in Bengal it would mean that the province of
Bengal would get something more than the other provirces. Take, for
instance, the province of Madras. It is not intended that the States
like Travancore and Mysore should also be included in the province of
Madras so that it may bave a larger share, and the smaller units which
'have an acreage of 150 and 300 would be benefited thereby. 8o, cne
‘State alone in the Northern India ought not to be included to the pre-
judice of all the other States in the Madras Presidency. They should,
therefore, not take Tipperah into consideration regarding the area of tea
cultivation. 7 hope the Honourable the Mover would reconsider his
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assurance in the light of what I have submitted now. It has a!ready-
been said that each State is free to extend its cultivation. It is !)ot
contrary to the International Agreement and the Bill that we ire enaoting’
today does not affect, the interests of any State. Therefore, these restrie-
tions apply only to the several provinces of British Ind!a and they do not
apply to the States. There is no agreement that Tipperah would not
extend its cultivation bevond what is given bv way o_f_quota. The_refore.
the case of Tipperah would not be subject to the liabilities that are impos-
ed upon the provinces which constitute British India. Therfefore, I.\\nuld
like the Honourable the Mover to reconsider his assurance in the light of
my submissions.

The third point that I wish to raise is a formal one. A formal smend-
ment ought to have been moved to clause 23. Clause 23 relates to the
rules to be made relating to various matters that are sought to be pres-
cribed. During the course of the debate an amendment was introduced to
section 7 as clause (4) whereby interest is allowed and copies of documents
are given. That is a very formal matter. Unfortunately it has escaped
our notice. I hope that would be set right in the other House.

Dr. Sir Ziauddin Ahmad: Sir, we have been pressing from this side of’
the House that the Government have not taken sufficient irterest to raise
the price level of the agricultural products. While discussing the various
Bills, we have pressed several times that, though they are taking steps
to raise the price level of the manufactured articles, no step has been
taken to raise the price-level of the agricultural products. That is really
the main question which we had been pressing from this side of the
House. As far as this Committee is concerned, we say that tke rain
object of this Committee is to raice the price level of tea in the interests
of the tea producers and the labourers who work in these fields. Now,
we know very well that the condition of tea market had gone dewn ever
gince the depression began in this country. In the year 1931-32 when
the depression set in, most of these tea estates were in a deplorable cendi-
tion. Only those tea estates which had hard cash and which could fall
back upon ready money could save themselves in those davs. Those who-
had invested their money in various other properties found it exceedingly
hard to meet the expenses and they had to borrow on very uneconomic
basis. Now, attempts were made by this Cess Committee to raise the
price level of tea so that it may be sold on an economic hasis. I have:
got with me the figures of the price of tea for the last few vears and 1
find that in the year 1932-33 the price had gone down to 5 arnas snd’
2 pies per Ib. Then it rose to S annas and 1 pie and now it is 8 annas
and 2 piés. That is to sav, it has inereased bv 58 per cent. and this is
reallv an achievement of this Committee. No doubt we have the interests
of the small tea estates and the interests of small tea growers also at heart
but at the same time we ought to look to the interests of the industry
as a whole and this is the point of view which I would like to press upon
the Government. Taking the interest of the industrv as a whole,
there i8 no doubt that the prosperity is now in sight. About
four years ago the tea plantation ceased to be a profitable concern. They
began to grow tea on an uneconnmic hasis, hut now it is becoming profit-
able. The price has gone up bv 58 per cent. and thev are rnow dning
much bettr business than the ‘other industries. It is really a fallacy to-
caleulate the prosperity of tea industrv by the quantity that iz grown.
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beca‘use if you sell the quantity on an uneconomic basis, really speaking
the industry does not gain. . Our principal object should be and our chief
test ought to be whether they are in a position to sell these articles on an
oconomic basis. If they can sell it on an economic basis, then we con sav
that the whole industry is flourishing. In the case of tea since this con-
trol has come in, the whole tea industry is progressing in this countrv
and- the people are much better off than they were before. I' quite admit
that there is still room for further expansion and not only should thev
confine their attention to the export of tea but that they rhould make
every effort—and I know they are making every effort—+to increase the
sale of tea in India itself.. When the Bill was first. introduced, T had
the opportunity of referring to the matter that they were now making
new experiments and were trying to find out the class of tea which may
suit a particular kind of water. I hope that this experiment will crntinue
and they will be able to publish some good resu'ts. 1 am perfectly cerlain
that if they continue their efforts the rale will increase substantially in
this country. I am glad to note in-this connection that the Tea Cess
Committee is spending 18 lakhs per annum on the propaganda work snd
is making everv effort to increase the sale. T am quite eertain that with
these efforts, tea industry which has already begun to prosper, will be-
come much more prosperous in the near future. With these words, T
support the motion and I congratulate Mr. Dow and Mr. (iriffiths for
the interest they have taken in piloting this Bill.

Some Honourable Members: The question be now put.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question ie:
“That the question be now put.”
The motion was adopted.

Mr, H. Dow: Sir, I do not propose to detain the House long at this
late hour. The Honourable Member opposite, Mr. Avinashilingam Chet-
tiar spoke, and the ain burden, I gathered, of his complaint was that
in piloting this Biil T had confined myself to talking on the subject of tea
instead of going into digressions about coffee and about rnbber. Well,
I do not think, Sir, that that is a thing that I need apologise fcr. As
regards the points made by Mr. Ayyangar, I am not quite sure I vnder-
stand one of them. He seemed to ask me to reconsider the assurance
which I gave with regard to the inclusion of Tipperah in Bengal for the
purpose of a particular section. I presume ithat he is not inviting ne to
withdraw on the third reading an assurance whic_h T made to'the House
on the second reading. If I understood him richtly, he wgshes some
similar kind of assurance with regard to the various States in Mndmg
At any rate, if that is not exactly what he wants, I assure bim that if
he will make clear his point outside the House, I will do what T ean to

meet him.

i hich tlie House

The other point that he made related to a chagge which t
agreed to in se]::ect);inn 7. Mr. Ayyangar seemed to think tha.t._ there was
a lacuna in the Bill, and that we should not be able to eive effect to
the amendment. I would like to invite attention of the House to sub-

clause (j) of clause 10 of the Bill, under which the Central Government
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have power by notification generally to carry out the provisions of this
Chapter. That seems to me to be quite wide enough to cover the n.atter
that Mr. Ayvangar brought forward.

I do not think that there are any other points that I need desl with.
I thank the House for the assistance which they have given e in carry-
ing through what I am quite sure will be a very beneficial measure to the
tea industry of this country.

Mr. President (The. Honourable Sir Abdur Rahim): The question is:

‘“That the Bill as amended, be passed.”

The motion was adopted.

R

THE STAMP DUTIES UNIFICATION BILL.

The Honourable Sir James Grigg (Finance Member): Sir, I do not
move the motion* today.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 2nd March, 1938.

**That the Bill to fix uniform rates for the levy of certain stamp dutjes throughout
British India, to impose for a period of two years a stamp duty on cheques. and to
formulate the principles in accordance with which the net proceeds of the said duties
shall be distributed among the Provinces be taken into consideration.’’
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